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: GUWAHATI BENCH
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Original Applicatioﬁ No. 292 of 2000

..ﬁﬂ.’.‘...

: : 8,01
: ' : Date of Decision--lo' “
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.292 of 2000
Date of Order: This the 10th Day of August 2001

HON'BLE MReJUSTICE D«N.CHOUDHURY ,VICELCHAIRMAN
HON*BLE MR.K.K. SHARMA WINIS‘I‘MTIVB MEMBER

sri Hirammoy Ghosh, Chief Telephone of
Supervisor (P) Grade IV in PCRy scheme since

reverted to the post of Senior Telephone Supervisor(p) Office

of the SDE(E-108B) (MDF & PP), Daccaipatty,
Silchar. cee .ee MApplicant.

By Advocate Mr.B.Ke.Sharma, Mr.S5.5arma

le The Union of India, represented by the
Secretary to the Government of India,
Ministry of Communication, Sanshar Bhawan, New Delhi=-1.

2. The Chief General Manager, Telecommunication,
Assam Circle, Ulubari Guwahati~7.

3. The General Manager, Telecom,
Silchar SSA, silchar

4. Divisional Engineer(P&A) Office of the
General Manager, Telecom,

S8ilchar. vee vee R jent :

By Advocate Mr.A.Deb ROy, SreCeGeS5.Ce

RE
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 Re

CHOUDHURY ,J(VC) &

By order dated 2047.98 the applicant was promo=
ted to the officiate as Chief Telephone Supervisor Grade-IV.
under BCR gcheme in the scale of R. 6500/=200=10,500/~pime
By the impugned order dated 21642000 the aforementioned
order of promotion given effect to that the wxder daved
2458 was cancelled and was reverted to his substantive
post of Senior Telephone Supervisor with effect from
21.0642000, Hence 'this application.

contd/=2,
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We have heard Mr.B.KeSharma, Sre.counsel and assisted
by Mr.S.%ama learned counsel for the applicant and also
Mr.A.Deb Roy, Sr,C+GeS«Ce for the respondents at some

1 ength.

The respondents havesubmittéﬁ the written statement,
In the written statément the regpondents have submitted
that on: review of the cages on receipﬁ of the complaints
revealed that the applicant had superseded his basic grade
Senior officials in BCR at the time of DPC, Admittedly,
the impugned order of reversion was passed in violation
of principle of natural justice. The applicant was
promoted under the BCR gcheme but the impugned order has
been issued stating that the promotion of the applicant was

- found on
.erroneOusZthe<purported review. In the impugned order mentioce
ned about thé létter NOe22-6/94~TE,II dated 8.9.99, As per
said letter dated 8.9.99‘the‘promotion to GrelV vwag earlier
being done on the basis of seniority in BCR, The jgsuye
was challenged in the Court, In view of the judgment of
Principal Bench, New Delhi upheld by the Supreme Court,
it was decide&?ngéupersession of earlier instructidns that
promotion to Gr.IV may be given from amongst officials in
GreIll on the basis of their seniority in the basic cadre
restricting the number of officials thus promoted st:ictl&
§0 10% of the posts placed in Gr.III. The said communication
indicated the judgment of Hon'ble CehAeT, Ahmedbad Bench
dated 11.4.97. The said communication itself indicated that
some of the officials already promoted to Group IV becaﬁe
ineligible and were facing reversion and therefore, enjoined
upon the officials to ‘protect those person from reversion

those who were promoted to the BCR Scheme,

contd /=3
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In the facts and circumstances the impugned order
dated 216642000 is set aside. The respondents are directed
to provide all consequential benefits to the applicanti.

Application is allowed to the extent indicated-abbve.

There shall however, no order as to costse

\ | (Shods L—

(K.KoSHARMA) {D.N.CHOUDHURY)
ADMINISTRAT IVE o A RHAN
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THE CENTRAL ADMINISTRATIVE TRIBUNAL: :GUWAHATI BENCH
GUWAHAT I ‘

0.A. No.C:Zé?ZL’of 2EE

BETWEEN

Sri  Hiranmoy Ghosh, Chief Telephone of.
Supervisor  (P) (Grade-IV in BCR Scheme)-
Since reverted to the post of Senior

Telephone Supervisor (P) Office of the
SDEA(E~16RY  (MDF & PP, Daccaipatty,

Silchar., ' ‘

.v. Applicant

-

" AND

1. The Union of India, represented by

the Secretary to the Government of

"o Indiay, Ministry of Communication,
Sanshar Bhawan, New Delhi-1,

2« The Chief General Manager,
Telecommunication, Assam Circle,
Ulubari Guwahati-7

3. The General Nanager, Telecom,
— Silghar 58A, Silchar. '
apy serefe o0 | '
q}ﬁd@hﬁﬂﬂﬁhqn ~Div%$imnal Engineer (P&A) Office  of
' the : General Manager, Telecom,
L QLD iy Silchar,
25 StP UM T | .. |
- . \ .+« Respondents
) qamga PO RIS l .
puwshati 3Iench

e | . DETAILS OF APPLICATION

1. PARTICULARS _OF _ THE ORDER _AGAINST _ WHICH  THE
APPLICATION IS MADE :

The present application is directed against the

order of reversion of the Applicant as ordered by the

'j\ Reaﬁmndent No. 3 under order No. Ew@/ﬂCR/i?# dated
Z21.6.20888 reverting the applicaﬁt from the post of

Chief Telephone Supervisor ((P) to that of Senior

S

Telephone QQperviﬁwr (F) with effect form 21.6.2606.

~
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2. JURISDICTION OF THEVTRIBUNQL :

The -Applicant declares that the subject matter of
the application is within the Jjurisdiction of this

Hon'ble Tribunal.

3. LIMITOTION =

The Applicant 'further' declares that the

application is filed within the limitation period

prescribed . under Section 21 of the Administrative

Tribunals Act, 1985,

‘4. FACTS OF THE CASE :

4.4 That the Applicant i a citizen of India and as
such he is entitled to all the rights and privileges

as guaranteed under the Constitution of India.

Ema W"’r ~

ra} Admice v

25 StP
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4.2 ThaE the fApplicant is agxﬁz%Aby the impugned order

ated é! b 2E66 by wh1ch he ha$ bheen reverted to the

‘

Lpost o% Senior Telephone Supervisor (P)  (hereinafter

Guwahati IanLch

m——— - A————"

referred to as SBTS (P)) from the post of Chief

Telephone BSupervisor (P) (hereinafter referred to as

the CTS(P) ).By the impugned order, the ﬁpplicaht has

been most illegal reverted to his farmer post of STE(P)
with effect from Ei.bczﬁﬁﬁ and while &eing an the
Respondents did wftake into account the various
circulars holding the field and alsolthe decisions of
the an‘ble Tribunal coupled with thé fact that dthev
similarly situated persons are still continuing in' the

promoted post without facing any reversion.



4.5 That the Apblicant states that having regard fto
the stagnation and there being no écope for pramotion,
the Government of India in the department of
communication tonk.é policy aeciaimn to prmvidé time
bound promotion to the telecom employees who were
facing such %tagnatidn, It was under such pmlicy_
decision, schemes regarding Time Bound One Promotion

and Biennial Cadre Scheme (in short TBOP &  BCR

- respectively) were introduced. Under the TEOP Scheme &

telecom employee became entitled to be  upgraded on
completion of 16 years of service and under the ROR
Scheme, one became entitled to be placed in the next
higher grade on emmhletian of 246 vears of service. The

RBCR scheme further provided for promotion against 14%

r———

i

ity g

al AGmin

R

hosts jn BCR.

The Applicant craves leave of the Hon'ble Tribunal

25 0PI |

";Qa:}.iﬁ;ar? f, e

to produce the aforesaid scheme, if and when necessary.

Guwahati 3Iench

T

4.4, That the Applicant under the aforesaid BCR  scheme

earned his promqtimn to the rank of 8T8 (P). Thereafter
he was consider for promotion against 16 % BCOR 'pasta
and was promoted as CTS (P) by an order No.E-9/BCR/164
dated 2¢.7.98 followed by another order dated 27.7f98.
Although the said order was stated to  be pQrely
temporary and adhoc in nature, but the same Was in fact
was & regular pramatiom.and'mas mitg the same tune as

in the case of other such promotions. This position  is

‘amply born  out from the fact that the épplidant has'

been reverted by the impugned order -not on the ground

of his promotion being adhoc and  temporary but  the
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impughed order has been issued stating the promotion of
the Applicant to be erroneocus on a purported review.'
A copy of the Qrdgr of promotion dated 24.7.98
and also a copy of the order dated 227.7.98 are

~annexed hereto as Annexure-A % B respectively.

- 4,5 That pursuant to the prdmotion of the Applicant,
the Applicant took charge of the past of CTS((P). As
already 5t3ted above the promotion of  the Applicant
was against 18% BCR posts under which 18% promotional'

. posts are filled up from amongst the BCR promotees. The
. -~
Applicant was so promoted. after having fond . him

eligible and suitable by a regularly constituted DPC as
envisaged -under the BCR scheme and circulafs thereto.
Evef aince the promotion of the Applicant as €78 (P)
the Applicant was discharging his duties to the as
satisfaction of all concern. Be it further stated here

that some other persons were also promoted like that

RSP P RN

.

SET , the Apblicanﬁ of which mention may made of the name of
i A ) .
Shri SuPumal Chandra Daq whose date of appointment in

25tk

1L1t131 grade is 13.0.68 as against date of
l

ﬁw:vfr A ’ B , e ‘ o
@uuahgéL }a iﬁpalntment of one Shri 8Sanjibh Sarkar 23.1.67 who is

WM——
T ) &amwgrilng as TTA at Karimgang in a8 lower grade.

4.6 That the Applicant states that while he was
functioning as CTS (P), be was QQr?rised to receive a
copy of the impugned order datedézl,é.ﬁﬁﬁﬁ issued under
No e E—Q/BCR/I?A by mhicﬁ his promotion is %tated to bé

erroneous after review and accordingly his order of

prmmmtihn is treated as canceled and the Applicant has

}&%ﬂrv , been reverted to his substantive post of 8TS8(P) with

R I

effect from 21.5.*wmw
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A copy of the said order dated 221.6.2484 is

annexed hereto as Annexure—-C.

4.7 That being aggrieved by the aforesaid impugned
mrdér the ﬁppiicant-filed a writ petition being WP(C)
No. 361172603 making a &hallénge to the same. élthough
as per the p;ovisions of law the Applicant was to
approéched this Hon'ble Tribunél being the Court .of

First instance; he could‘not do so inasmuch as at that
relevant \point of time the Hon'blé Tribunal Was not
functimningv there being no Member either Judicial of
Administrative. The writ> pet&timn was - maved on
3G.6.200% and the same has now been withdrawn on

22.9 .20 with | liberty ta approach the Hon‘ble

Tribunal. . ’ .

The Applicant craves leave of this Hon ‘ble

————***f’““”TFTBdH;g- to brbduce a copy of the order dated
R 97 4 -

wal AEMINV T 22,9 20803

35 Stk
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as and when reqguired.

4 8 Thgt the Applicant states that although in the
Guﬁi;:iti ;éugugnéﬂ order the promotion of the Applicant is
e THescribed  as erroneous after review, but nothing has
been statéd as to how the same was erroneous. Refore

iﬁsuing the impugned order the .Applicant was not

informed anything. No notice what so ever was issued to

< the 'Applicant “before passigg the impugred order or
blacing the matter of promotion of the Applicant fqu a
review. A5‘ already stated'above the Applicant was
prompted after he was found suitable by =& fegularly

constituted DPC.  In case of any review of such

selection and prmmafion adversely effecting the service



interest of the Applicant, he ought to have \been
informed of the same before hand giving him an
appmrtunity }to make representation and or to have his
say in the matter. Homevef{‘the Respondents did neothing
of the sort and the Applicant has been reverted in  a
most arbifrary and illegal manner and in Ggross
violation of the principles of natural justice and also

in violation of Article 311 of the Constitution of

India.

4,9 That the Applicant states that other vﬁimilarly
situate persons with that of the Applicant who were
zlso promoted to the rank of CTS(PY 1like of the
Appiicant with similar terms and conditions have xn,c:t

beern issued with any such order and they are still

contihuing in their promotional post of CTS(P). In this

cORAEEtion mention may be made of the case of Shri

3ar sl s 5 o

v} RGminist e Shkumal! Ch. Das. Even the juniors to the Applicant are
‘7; Sgp zqgmﬁmnuxng in the prommtzmnal post. Mention may be made

thel case of Shri §. Das working wnder the Sub-~

G A R ¥ %f .
furahati 3%&%&5{3¢a1 Engineer (Internal), Silchar PRX. Thus on

———"

the face of it the impugned order is violative of

Article 14 and 16 of the Constitution of India.

4.19 That in the impugned order although there is

v

mention of letters dated 22.6.94, 13.12.95 and 8.9.99,

on the strength of which the said order is stated to be

issued the Applicant has not been informed of anything.

However on enquiry the Applicant has come to now that
those letters envisage promotion from amongst the

officials on the basis of their seniority and the basic
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i
grade the promotions with the subject of fitness

determined by the DPC. The circular dated 8.9.99 of
which and mention has been made in the impugned mrdeg
speaks of reversion of ineligible promotees who were

promoted by application of reservation roster.

The Respondents may be dirédcted to progduce the
above circulars at the time of hearing of the case and
any other circular which will have a bearing in - the

Cané.

4,11 That the Applicant states that he was not promoted
against any reservation rméter but was promoted to
Grade IV (1% of RCR) uh‘the basis of his seniority.
Thus there was no occasimnvfor' the Respondents to
revert the ﬁppiiaant by the impugned order and the same

is liable to be set aside and quashed. The Applicant

. haﬁ—~hﬁ?n-su informed by letter dated 27.7.266¢ issued
aftg seof | _ ' -
-z} Adminiet- 1o By the Respondent No. 4 and the Applicant craves leave

{ : .
‘ f the Hon'ble Tribunal to produce the said letter as
~ 5 SFp 100 |

o and whep necessary.
TauE] Ao T

Qo
Tuwahatl 3ench ‘ -
=47 Thiat the Applicant states that the impugned arder

S —

has been issued dn a wrong interpretation of the
circulars and before iéguing the impugned order the
Applicant was nmt»infbrmed of anything and the same has
been issued behind the back of the Applicant. On this
scare  alone, same is liable %6 e set aside. Further
the Respondents além did not take into account the
vafimua decisions of the Hon‘ble Tribunal touching the

issue involved in this case.



4,13 That the @Applicant states that he has got no

alternative than to approach this Hon'ble Tribunal by

filing this ODA.

d. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

3.1 For that the action of the respondents in not
considering the case of the Applicant in terms of the
circulars holding the field is illegal and arbitrary
and hence the impuéned Ordér is liable to be set aéide

and guashed.

B.2 For that the impugned order having been issued in
gross violation of Article 311 of the Constitution of
India and so zlso the principles of natural justice,

same is liable to be set aside.

5.5 For that the Applicant having not been issued
under any of the criteria requiring review of his case,

-

the impugned order is liable to be' set aside.

-—

9.4 Far' that the impugned order bheing violative of
Article 14 and 16 of the Constitution of Indié, same is

not sustaiﬁéble and liable to be set aside

5.5 For that although the promotion of the Applicant
was stated to be on adhoc and temﬁmrary basis, but the
reason for his reversion being on ground of his alleged
grronecus promotion, the Applicant ought not have been
informed of the éame before hand enabling him to make

representation and or to have his say in the matter.

(&4
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 S.6. For that - the Respondents having not taken rinto

consideration ~the various decisions of the chfble
Tribunal in such matter on the basis of which the

Respondents have also issued circulars, the impugned

order is not sustainable and liablevto be set aside.

5.7 For that in any view of the matter the impugnéd
order is not sustainable and the Applicant is entitled

to the reliefs sought for in this 0A.

-

6. DETAILS OF REMEDIES EXMAUSTED =

The Applicant declares that he has no other

alternative and efficacious remedy except by way of

o +’}Y- >
. rsf_a-. f e

. | Cantral Ami e

[UBNIVSIUN

] . e 2y R

< o
Tuwahsati

r =

filing tﬁﬂs application.

ST [

OTHER %OURT':

o5 SFP7LIMATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY

;eﬁcﬁhe lApplicant further declares that no  other

égglication, writ petition or suit in respect af the
subject matter of the instant application is filed
before any other Court, Authority or any other Rench of

the Hon‘'ble Tribunal nor any such zapplicationy, writ

petition or suit is pending before any of them. The .

Applicant had earlier filed a writ petition being WP(C)
Ne3 . 3611/26&& inn the Gawhati High Court and the same
has  been withdrawn EE;Q.EQQQ'wiﬁh liberty to approaach

the Hon'ble Tribunal. Thus this 0A.

8. RELIEFS SOUGHTﬁFOR‘:_vmh

Under fhe facts and circumstances stated ‘above,

the Applicant prays that this application be admitted,

‘3
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records be called - for and notice be issued to the
Respondents to show cause as to why the reliefé sought
for in fhis application should not be granted and _ubon
hearing the‘parties and on perusal of the records, be

pleased to grant the following reliefs 2

8.1 To set aside and quash the Annexure~( order dated
21.6.2¢d4 with all consequential benefits such as
arrear salary, seniority, continuity in the

promotion post, etc.,

8.2 Cost of the application.

]
4

Any other relief/reliefs to which the Applicant
is entitled to and as may be deemed Fit and

proper by the Hon'ble Tribunal.

9. INTERIM ORDER PRAYED FOR :

Pending disposal of the  0A the impugned order
dated 21.6.2088 (Annexure—C) may be suspended directing
the Respondents to allow the Applicant to continue the

promotion post of CTS{(P).

1’3- “awomeono

The application is filed through Advocate.

11. PARTICULARS OF THE 1.P.0. : T
i) I.P.0. No. : 26 5ol
ii) Date : |4 ]9|p00° a

> o .
o a (> ) e EATNG ufrr -
iii) Payable at : Guwahati. Atrs) 3

SOt ative 7

N ) .
_ , o}
12, LIST OF ENCLOSURES : g '3 SFP 2 !
As stated in the Index. o . _1:1’*&ﬂﬁ o J
o~ v Qb At /

A .
v . »
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VERIFICATION

I, &hri Hiranmoy Ghosh, aged about 57 years,' son
of Late Haripada Ghosh, Chief Telephone of Supervisor

(P) (Brade~IV in BCR Scheme)- Since reverted  to the

- post of Senior Telephone Supervisor (Piwﬁf%icé of the

SDE(E~16E) (MDF % PP), Daccaipatty, Silchar, do hereby

solemnly affirm and verify that the statements made . in

F}aragréphs L] e 4‘}'3 4'5’_, 47 22 4'17% are

true to my knowledge ; those made in paragraphs
[} .
4’4 ’ L" Q , , are true to my

information derived from records and the rests are my

humble submigssions before this Hon‘ble Tribunal.

And I sign this verification on this the 25 th

day of September 2¢¢H.

T e .

-
v
Liey 'mngﬁc-mgwkw
Boatril ke iipeatior.. T ibiina)

=
-

25 SFp I f
| g*




ANNE XURE -
DEFARTHENT OF TELECOMMUNICATIONS
P OFFICE OF THE TELECOM DISTRICT MANASER
SILCHAR-78B2@1

Ne. E~3/BOR/164 Daated at Silchar, thi 20.7.38
Sri Hirvonmoy Ghose, senior Telephone SupervisorfD) is hereb
promoted to afficiatz  as Chief Telsphone gy isor 0y i.e,
Grade—~IV under BCR  scheme in the szale of  pay Fs. E6500-700
182,388/- p.m. purely on temporary and adhoo basis until  furthe:

Corders. i
The promoticon takes effect from the cate of assumption o
*  charges of the higher post by the promotee.

Fay of the official will he fixed unde% FRr-Z2012Cad0is,

' The promotion is purely temporary and adhoco in nature an:
does not bestyyf the official nay claim fob regalar absorptian ir
the cadre. This adhoo promotion is liable to be terminated at am
time without assigning any reason thevesf.

So/~Illegible
DIVISICNAL ENGINEER (F & &)
G/70 THE TOM/SILCHAR-7888201
CORY TO s ‘
1. The CEMT/fssam Circle, Suwahati-7 for favour of kind  informs
tion pleasze. o ' g
2« The SDE(Trunk)/Silchar for informaticn and necessary actis
please. -
G« The &(Cash: 0/0 the TDM/EBilchar.
4. The AADCTashy 0/70 the TDM/Silchar. :
J. The Official concerned. Sri H. Ghose SET/S C/o SECTHI/SC.
&. Perzonal file of the official,
7. E-9/0G1. .
8. Stafi statment file.
9. Office copy.
1#%. Bpare.
Sd/-Iliegible
SUE DIVISIONAL ENGINEER (HRI
/0 THE TDM/SILCHAR-7888201
e@ﬂ?ﬁu S T "r
R LR
B A shnaa! N . ,
73 80 D l ( 5
'n-l.; - Aoy 2 ' . '
\‘\ Gu!‘ru’ l - i:
— Yanch

¥
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- Annexsure-—RB

DEFARETHMENT OF TELECOMMUNICATICN

The ﬁﬁficér Sri Hironmoy Ehoée, Seniov*Teieghone Supervisar
Trunk iz -hersby promoted to officiate as Chief Supefviaov éD}
i.e. Grade-IV under BCR scheme in the scale of pay Rs. 6500-200-
16,5006/~ pm on purely temporary + adhoc basis  wuntil  further

,‘.":‘Td!’e‘r’: N
[
The official will have no any claim for regular absorption

in the cadre. The adhoo promotion is liable fto be terminated at
Cany time without assigning any reason.
. : Further Sri H. Ghose SET/% has assumed the charges of Chief

Supervisor on the FIN of 27.7.98.

NO GE 2/98 93/17 ' Date Z7.7.98.
8d/~Ill=gible

C GUE DIVISIONAL ENGINEER
| E-1@-9% (MDF % Owr Flant)
- SILCHAR-7RSROB1

- ———

Copy too: | . ' ¢;¥
1. SDE C(HFD) 0/0 the TDMYSilchar for favour of  information
please.

. GBri H. Ghose Chief Supervisor TE/XOCD/SC Cfor  information
pleasa. : : )

LV punal
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g oo - L GOVERNMENT OF INDIA - I ‘v"\
f S ;.» DEPARTMENT O TELECOMMUNICATIONS - v p o ’3*” .,
LRy ORFICIE OF THE GENERAL MANAGER TELECOM AN/YJ Ui ~C
i | SILCHAR SSA 12 SILCHAR —
P e '
o v R T4 ' o '  Dated at Silehar, the 21-66-20G01)
|
In pursuance of the instructions contained in DOT New Delhi letfer Ne x22~()f‘)4-'¥‘l7 -1
did. 13-12-95 & subscquent clarifications vide letier No. 22-6/94-TE-1I dtd{ 08-09-99 jhe promotiun
al Sl hiroamoy Ghose as Chief Telephone Supervisor () (Grade-1V in BCR 3theme) vidg this oftice
memn o, E-9/BCRT6A did. 20-07-98 is found to have been crroncous aller review. 4
“The said promotion order of Sri Hironmoy Ghose is treated as cancelled and e M/
peveried o s substantve post of Senior Telephone Supervisor (P) w.c.f 21-06-2000.
The pay of tiie official will be hixed under FR 31-A.
. [
(C.B. Nair) ,
General Manager Telecom |
Silchar SSA : Silchar
o '.
"ot
Lo The Chiel General ManagerTelecom, Assiun Cirele, Gawahati for Kind information,
2. The WE (E-10B), Silchar for information » . ,
A The SDE(E-1013), (MDE & £P), Silchar for information & necessary sction, _ ' /
4. The Senior A.O. (Cash), 0/0 the GMT/Silchar. o o ‘ - ' .
5. The A.A.O (Cash), O/O the GMT/Silchar. - . , : o ‘.
. .r’/‘ § ) ‘ : . C '
6. “The Official concerned.  <Ghqyn 7’~,)~ M RSN TaN AW q/&ﬂ’e\ <ANE B ;
Y Personal filc of the ofTicial, ' d ¢ - ’
K. Chicl'SS, Pay Bill Secton,
90 sl s File,
(0. Office Copy. ,
f—
Divisiand Engineer (P&A)

0/0 the G.M. Telecocm, Siichar,
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"IN THE CENTRAL AIMINISTRATIVE TRIBUNAL
L

GUWAHATI BENCH 8¢ GUWAHATI

O.Ae NO. 292 OF 2000

Shri Hironmoy Ghosh |

| Vs~

Union of India and otherse.
- And-

In the matter of :

Written Statement supmitted by the

respondents

The respondents Most Respectfully beg to submit

the Written Statement as follows $-

1. That with regard to para 4.1 the respondents

beg to offer no comment.

2e That with regard to para 4.2 the respondents
beg to state that the reversion is legal, justified and

in accordance with the provisions of mules. No similarly

situated person is continuing in the promotional post

without reversion in Silchar SSA.

3 That with regard to para 4.3 the respondents

beg to offer no commente.

Contde ejo seeoe
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4. That with regard to para 4.4 the respondentis
beg to state that the adhoc promotion to Shri Hiranmoy Ghosh
from Sr. TS (F) to ¢PS (P) was given purely on temporary
basis. The said promotion order was challenged by some senior
BCR officials stating that the promotion was irregular since
they were senior to Shri Hiranmoy Ghosh in the basic grade.
They also sought for review of the ordere.
mrabresembodion 3-12- 48 £ 5-4-99
A copy of the re;greu—@der dated 03+03.2000-ig
ave annexed herewith and marked as Annexure - 1o

SubseQuently the case was raised in the 28th IJCM

geeting dated 03.03.,2000 and minuted for examination and
revieve

The order dated 20.07.98 was very clear duote last
para. |

®» The promotion is purely Temporary and adhoc in
nature and does not bestow on the official and claim
for regular abgorption in the cadre. The adhoc
promotion is liable to be terminated at any time

without assigning any reason thereof™.

Copy of the order dated 20.07.98 is annexed
herevith and marked as Annexure = 2.
The order dated 27.07.98 is a follow up order of the
order dated 20.7.98 is in the same tune.
The conditions of adhoc promotion have been empasised

in the order dated 27.07.98 alsoe

5. That with regard to para 3.5 the respondents beg
to state that the comparison as shown by the applicant, Shri
Hiranmoy Ghosh, with Shri Sukomal Chandra Das, CTS does not

Justify because $-
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=Fe
a) The basic cadre of Sukomal Ch. Das & Sanjib
Sarkar is “Pechnician® where as the basic cadre of
Shri Hiranmoy Ghosh is "Pelephone Operator®. Sepa:-
rate seniority list is maintained in each cadre
and promotion given from respective cadre on the

basis of their inter-se-seniority.

b) Sukomal Ch. Das, Chief Technical Supervisor, an
S/C candidate, was promoted to Grade-IV on 01.07.94
against a vacant Reservation roster point . |

Shri Sanjib Sarkar also an 8/C candidate in BCR,

even though junior to many 0/C officials in his grgdef

has claimed promotion to Grade IV against the aaid\
"roster point®™ stating him to be senior to Shri
Sakomal Che. Das, CIS. The case has been referred

to Circle Office/GH to examine, since the promotion
weeefs 01.07.94 vas given by C.0/GH. |

Thie has no relevancy with the case of Sri Hiranmoy
Ghosh. ﬂ
Bligibility criteria for Grade-IV promotion in brief.

Prior t0 13.12.95

a) Inter-se-seniority of the BCR officials (grade-III
in that cadree.

b) Reservations roster applicable.

, fter 13.12.
a) Seniority in the basic grade (grade=I) of

that cad_re .

b) Reservation roster applicable prior to 11.04.97.

Con'ﬁd;o... .
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¢) TReservation roster not applicable after 11.04.97.
Sukomal Das, CPS promoted to grade=~IV wee.fe 01.07.94.

' Date of joining in BCR of S.C. Das 28.01.92.

Date of joining in BCR of S. 8arkar 16.04.92.

( as per Service Book e |

As sach, the comparison of the case of Shri Sukomal =~
Che. Dag, who belongs to a separate cadre, promoted
against a "reservation roster point™ by adopting a
different method applicable prior $0 13.12.95 is not
Justified and does not hold goode.

The adhoc promotion of Shri Hiranmoy Ghosh to Grade~IV
ie.es CTS(P) was given on 20.07.98.

6. That with regard to para 4.6 the respondents beg

to state that the review of the cases on receipt of the compla~
ints reveal that Shri Hiranmoy Ghosh has superseded his basic
grade senior ofﬁcials in BCR at the time of DPC. It further
revealed that instead of considering the basic grade seniority
list, the Divisional gradation list was considered to determine
the seniority. Thus misinterpreting the instruction of DIOND
order dated 13.12.95 .

Copy of the order dated 13.12.95 is annexed herewith

and marked as Annemre-g .

gc;mgg_rgtive Status of BCR officials as on 16.07.98 (Date of DPC)'
Sl Name Bagic grade DLe. entry as DO |
No. | Seg:ritg T r'gd ébasic ;;nfié—ma.éz ionxp
1. H&. Chakraborty - 153 20-09-62 20.09;6

e e

2¢ ReR. Acharjee 170 13006060 01003063



A

3¢ MJLe Dhar 296 25 ,08,64 25,0864
4. He Ghosh 277 04.03.63 01.03.66

Refe Final gradation list of T0a (P) circulated by CGMT/GH
vide No. STES-9/30/31 aated 28.01.95.

Copy of the sxdwxdix order dated 28.01.94 is

annexed herewith and marked as Annexure 7.
81(1) to Sl. (3) above were superseded by Shri Hiranmoy Ghosh
by the said promotion order dated 20.07.98.
The reversion of Shri Hiranmoy Ghosh from 01S (P) to Sr. 2 (P)
after thorough examination of records, rulings & circulars etce
vas found justified to give relief to Sr. Officials who were
deprived of the said promotion by the wrong interpretation of
rulings circulars and adoption of wrong method.
Dépr:lval oi‘ gemuine Senior Ofﬁcialé %0 protect the interest
of a junior official promoted erronecusly amounts to violaton
of natural justice.
DOT/ND vide circular dated 98:09.99 has once agai;i elaborately
explained the procedure for grade-IV promotion. It alsc admi~
tted that some of the instructions have been interpreted contrary
to its spirit by some of the circles and reiterated/clarified
the points ( Para 1).

COpy" of the order dated 05.09.99 is anﬁexed

herevwith and marked as Ani:emre ~Be
As. such an adhoc promotion purely on temporary basis on a wrong
interpretation of circulars/orders must not be admitted as a
claim and the official, Shri Hiranmoy Ghosh, thus promoted should
not be allowed to continue in the post at the cost of deprival

of other'genuine senior officials.

Contdececocee
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Shri Hironmoy Ghosh has been reverted to his substantive post
of Sr. PS(P) with pay protection under FR.3T 4.

Te That with regard to para 4.7 the respondents beg

to offer no comment.

8, That with regard t0 para 4.8 the respondents beg

%o state that the procedure for grade~IV promotion after
13412495 have been briefed in para 4.5.

DOTAND order dated 1'3.12.95 ( s per Anexure#) and subsequent
order dated 08~09-99 (Forwarded by CGMP/GH vide No. ESIT-4/32/32
dated 28.09.99) are very much clears

Basic grade seniority ( seniority in grade=I of the respective
cadre i.e., T0A(P), T04(G), Pechnician, POA(PG) eto.) is the
eligibility criteria for grade~IV promotion.

But the adhoc promotion order of Shri Hironmoy Ghosh dated
20,07.98 and subseduent reversion order 21.06.2000 is not |
covered by any protection seheme/order of mm; The promotion
€ order was erroneous due to misinterpretation of circulare
Copy of the order dated 21.06.200015 anmexed

herewith and marked as Ammexure - 6.

The selection should have been done on the basis of Seniority

in bagic grade (Grade-I) of T+0. cadre where as the selection

in this case has been done on the basis of seniority in Divisional
gradation list. Divisional G/%L list has nothing to do in deter~
mining the eligibility for Grade<IV selection.

Hence, the process or method adopted was wrong and not in spirit
of the 0T orderse.

Contdecececse
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IPC did not find any thing wrong apparently and

approved the adhoc promotion temporarily.
As per Govte. of India's order under FR 31 A (Rule 2)
% The order or notification of promotion or appointment |
of a Govt .. servant ghould be cancelled as soon as it
is brought to the notice of the appointing authority
that such a promotion or appointment has resulted from
a factual error and the govte servant concerned should,
immediately on such cancellation, be brought to the.
position which he would have held but for the incorrect
order of promotion or appointment ™.

( Ref. FRSR. Part-I, General Rule ).

Copy of the order of promotion or appointment ,
is anmnexed herewith and marked as Annexure '?v

As such no notice was required before issuing the
reversion order against adhoc promotion found erroneous after
reviev. |

Me action taken by the appointing authority is well
within provisions of rules to give justice to the d eprived
persong in view of the erroneous order of promotion of Shri
Hiranmoy Ghosh. There is no violation of rule or any consti-

tutional provisionse.

9. That with regard to péra 4+9 the respondents dbeg
to state that the comparison is not justified and the analogy

drawn by the applicant does not hold good.

Contd.....;.
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The reversion order is justified to protect the inter-

est of actually senior officials deprived of their genuine

¢laim because of the erroneous promotion order of Sri Hiranmoy-

Ghoshe

Thus natural justice is safe guarded/protected

as per rule.
There 1is no violation of the articles of Emmmkimkk

congtitution of India.

10, That with regard to para 4.10 the respondents beg
to state that the order dated 08.09,2000 is elaborate and
exhaustive. It covers almost all the methods adopted in
Grade=IV promotion prior to 13.12.95 and after 13.12.95 till
date of igssue of the order.

Order dated 13.12.95 ( Annexire -%39

Order dated 08.09.99 ( Anmexare 'ﬁ' 5

Perhaps order dated 22.06.34 as mentioned is not
correcte This may be 22-6/94-TE-II dated 13.12.95 ( The

point may be clarified ).

11. That with paxxx regard to para 4.11 the respondents

beg to state that the senioriiy of Shri Hiranmoy Ghosh produced |
in the IFC was based of factua]_. errore His Divisional Grada-tion_.
list seniority was misinterpreted as basic grade seniority |
( Seniority as Grade-I as T+« .) which was established in sub-
seduent examination of records and review on receipt of the
complaints from senior officials and also the minutes of the
LICM.

contd........
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12. That with regard to para 412 the respandent?
beg to state that a mistake cannot be admitted as a fact/rules
All the decisions of Hon'ble Pribunals and DOT

orders/circulars have been taken into account before taking

the decision.

The reversion ¢ order was justified to protect the
interest of Senior Officials suffered due to erfoneous order )
of Grade-IV promotion dated 20.07.98 by promoting Sri Hiranmoy~
Ghosh.

As per Govt. of India's decision any promotion by
erroneous order, brought to the notice of appointing authority,
is to be cancelled immédiately..

The relief sought for by the applicant is not
Justified and should not be admitted.

Verificationeeerecocoss



I, shri Gamesh Chaadya Saremna
being authorised do hereby solemnly declare that the
gtatement made in this written statement are true to
ny knowledge, believe and information and I have not

suppressed any material fact.

aAnd I sign this verification on this |OH, day
Pebvv\ar\a/ of 00| . 20005

g

HLIN. DIPOCIOr 'Ot oy
0/O the C. G. M. Telecom
? ' Qranm Circle. Gowahati--781009
i
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_W@i “/,/ﬂhe Telecom District Manager
' - Silchar,

//////// " N Pated, Silchar the 3/12/98.

ﬂ'nsubz~ £14gibility of staff working in. Restructure

4
s
i
cadre  to Crade IV (10% BLR) cf the basic cadre,‘

.8ir,

1 beg to.. lay down the followmng facts for
- favour of your kind congideration and favourable orders.

- 4 . !
. s wowg *;J;JWN N ,\‘“th MWM ’ . R
That biir, suﬁ“x”"’"ehosh S TOA“(p)‘ who S has |

AACLARL « L "’{'4"'7"’”‘ ny ~ q‘ . Sl LR )

.been promoted ‘as " CS(p) s junior to me : where as I wag
_______'______———-"X

appointcu on 20,9,62 -and Shri-Ghosh'wag eppointed on

i
4.3, 63 Iteds’ not»knownﬂhow thelJunior officialacan be

i o promoted“'qupergiting the™seniort1ike mé.";;’ '?'\x;%7wl |
' ' , ‘ R : . ' 3 '
( j - ' ) That Sir,,There are certain instructions ...i
Ev ‘ '? '\bcoumunicated by the’ CGMT/Guwahati letter BSTT_8/3/Pt-I/
% . g . 7 dtd. 11/9/98 it is clear@that promotion should be
4f i “done to the staff working in re-structure dadre to ' j

. Ul o= b )

| 7 ‘ \,f%b‘ Grade .-IV ( 10% BCR) of the bagic cadre v e
. ' K . é Y . h "\ R
- . LR \%3 : Though I have transferred from Guwahati to BT

™ Silchar in my own request in this case promotion should |
%Nnot be effected for selection of grade~IV (10% BCR) H
;q in the basic cadre. Moreover it is.clearly stated in
yo@r letter No. ER/BLR/Promotion(§§%ﬁ7§ dtd, 8. 1. 98 tnat

| ' ‘ sucn bcnefit‘ shouldwbu‘giVGn‘mas“perWSeniority 1n$the
S 1basiC\cadre ofrthe ‘0ld cadre. , . .t} : ‘ i
o \ . .

e e =

i .
\\I therefore reqaest You to consider my case b

. \ o on the ground as stated by the different instructions !%#
i i ' X received from time to time so:that*I~may not 'be" deprived
i ; ‘ for.my lcgitimatboCﬂaim‘” i o

- h iwv”‘

e e 2 =

i
. { )
‘ \ t N &b ' faithfull |
o . : / o . *T ) Yours faithfully, '4
; . ; ( <? ' ffya}vt3pﬂliﬂ,Cﬁmfﬁébéﬁué: u
H ) ‘e “\ 4
¢ N Qxf’éf ' { HARIPADA CHAXRABCRTY )

1
i
}
Sr. TOA(P) PR
. \ . . ‘Trunk Exchange, Silchar,’ i

e e ey ————

i
¢
i
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The Talecem Dzstrict Nanagcr SN :
Silchar Telecem Divisien | ¥/ pY
Silchar~788001e - '{ ;~g~33
' &‘a:zmw - '

(Tbrough preper channel)

YUY oa e
L]

v SN
Da’ced at HLK,the Sth April‘ i999,

'
R ol o P TR . .

s e tur . : * PO AN i

’ '

'

i  3 Sub s~ Dcprlval of Grde IV prommtion in respect of -
Lo ‘. B. chaLrabarty,STo, Hatlakandl. '
[ "

: . ¢
(IR .

b~ 7. ' Ref =My letter dt. 24th Sept°1998;._ Cees

"
"

y Sir, M t o g TR ;\..‘1.., | -
' Nith reference to the sﬁbject and leLter'cited‘ébové. I beg
te otQtO that I brought to your k¢nﬁ notice that Sri Hiranmoy Ghese |

vho had been promoted to grade TV CTs in operative ‘cadre by yauF
letter No. E=9/BCR/164 Atd, 2047498 dnpriving me from my 1egltlmate
alm of huving the same, as I am oCﬂL@f to Sri Hiranmey Ghose in {

basic cadre. But to my letter surpriae that till date nething has

been donc in this rcupcct nor I have been lntimatmd anything ab@ut

my praye : o . B e T S

..._.\

‘Tnat Sixr,theugh 1 have ceme te this Division undwr Roll 38

in uhenyear 1965, yet Roll 38 transfer has nothing to ds uinh
o Grade IV pramotien as per DOT letter.N0022-6/94 TE" dt 13, 12, 95°.'”
Wncre=£t"ts*clearly ‘mentlened” that premotian to- grade Iv shall be

‘ madc,onfthe basis- of-the senéerity 'in basic cadre. T“j*“
i

v {Tbat Sir, Sri quhcse is junior t@ me ‘so’ £ar the basic

"cadro is concerned. SO his prcmetion to grade IV by uupersiting me . FS
~ is a clear case of deprival as per DOT letter N0022-6/94 atdo . i . ?h
136 12 95. ' k;.‘

'

!

- Vs : . i !
!

g In view of the above I“appcal to“your kind"geod‘self énce

r’"v—-/‘\ Mﬁ
aga¢nﬁ§® rcvimw “the~ cauewiqayhewlight‘ of > isézg§~erd§r. Se “that!"

AL gy €1

B
o ———
s
i X
-
a——

hallwnot'be"dnprived"bf ~An-~early- decision“is”bolicited.
¥ o _ .. .. _ Thanking youo _ .

|

} "
e ' ‘ - - e

Lo ' . - o |

i

A

- . et

vouyrs faithfullv.

A d
i o pé———@A/M% (z\ Es\
' | (B .1 CHAKRADARTY (/
‘ STS
: Tclephane Exchange,liailakandi




V‘OPFI(E OF THE TELECOM DISTRICT MANAGER
: ‘ oTLCHAI~788001 SO

No,E~9/BCR/164 | Dated at Silchar,the 20~07-98.

Sri Hiranmoy Ghosh, Senipy Telephone SuperViso:(O)Jisf

hereby promoted to officiate as Chief Telephone Supervisor(0)

"~ i.e,Grade-~IV under BCR scheme in the scale of pay of 1,6500-
. 200-10, 500/~P.m.purely on temporary and adhoc basis until

. further oxders

The promotlon takes effect from the date of assumptlon
of charges of the higher poot by the promotee° ‘ :

Pay of the of ficial will be fixed under FR~22(1)(a)(1)

"The promotion is purely temporary and adhoc in nature '

e i o e, _— ——

and does not bestow of the OfflClal any claim for reguléi

B R

e

telmlnated at any flgé w1thout a551gn1ng any reason thereofo i

e e et o e e 5
————— i e =

' o QZO THE TDM/SILC‘IAR-788001 S
Copy tot- C3k<"“"‘
1) The CGMI/Assam Circle, Guwahat1—7 for faVOur of kind /-
| information’ pleases; . - : :
2) The SDL(Trunk)/Sllchar for Lnformatlon and necossary
' action. please, . L :
3) The AC(Cash)0/O the “IDM/Silchar. o ,
4) The AAO(Cash)0/0 the TDW/Silchar. | . an (-
%) The official concerneds : L
6) Personal file of the offlClalo C I

7) - E~9/CL- ‘
8) Staff statement file,

'9) Office copy.
10) Spare. . |

e e b e

. SUB-DIV:
0/0 THE ~

e

ﬁ[ﬁ‘&éé?m |

:,,,——\29~ '. | b
e T QFWVE—XU RE & (/yzui))
DEPARTWENT OF . TELECOMMUNICATIONS ~  ~ = ° tg)( |

.. e ——n— - AR S o b
T W o RIS LTI Y - ety

A TR ST B A ST i e o g w T
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. GOVERAMENT OF INDIA »D/ /\C\L/ ﬁ—“m"m 4
DEPARTMENT - OF TELECOMMUNTCATTONS

OprCE OF TIlE C.{IEF GEWERAL MANAGER: :ASSAM TE"
' ULUBARI: :GUWAHATI- 781007.

TEoM. CIRCLE \;\,

-’v?""'—“\
o , : ' ,Mx'&n \\\ s .
NO.STES-9,/30/31 . Dated at! f/%ahatq%t?\c\: Zall) _tes.
To 4 " . tfa \ v
1 oan o . *q{ 316 i '
1+2. The A.M.T., Dzbrugarh/GuwahaL%{“ LAﬁlA |
= AR LR
3. 7 . The T.D. H.,Guwahatl. , "Qf\- 75
PR
\AL9. The T.D.E .,Sllchar/Dibrugarh/Jo'hat/rezoun{BOngalgaon/
v _ Vagaonk — - .r“’*
10. - The R.E.M. /Guwahati. . AEM”LALMF*é (/% OWJQ
11. . Director Mtce.,Guwahati.

Sub:- Final .Gradation List of T.0.A.(P).

Kindly find herewith the Flnal Gradatlon List of TOA(P)
corrected upto 1/7/92._Su££101@nt copies . of th@'llot are enclosed
hereto for wide c1rculatlon ainong all TOA(P).

Recelpt of this may kindly be acknowlc4ghd.k

Enclo:~  As above. ‘ R (K.S.K. Prasad Sarma)
- T N Asstt. Director Telecom.(Staff)
"for Chief General Manager :
Assam Telegom. Circle Guwahati-7.

Copy tagether with a copy of G.L. forwarded to :-

.i & 1. Circle Secretary, AITEEU, Class-III,Assam Telecom.
Ly ' } Circle. o o S
f( , ' - 2. Circle Secretary, WUTEE, Class~TII, Assam Talecom.
o _ . Circle. Co ' . A
‘ . . . \
. ' o - e \
P : ; " for Chief Gen=ral Manager .
w; : : “ Assam Telr-com. Circle, Guwahati-7.-
i e
o -
"*; . |
: X
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o = - SR T e =TT e
SRl I Tl e i
e ' ~8-
{—— N | > 1' 4 > 5 7 8 ] 9 10 11
H 164. Sri Surendra Ch.Das SC  01.03.44 15.02.63 15.02.63 15.92.63  TDM/GH
165. Sri Ranjit Kr.Dey | oC  2:1.01.39 09.02.60 ~ 09.02. " TDE
1f6. Sri Satya Ranjan Sarkar oC 01.02.40 10.02.60 10.05.23 g%:gg:gg/ $8E¢52T
167. Sri B.B.Roy Choudhury . OC  01.04.39 10.06.60 10.06.60 192.06.60  TNE/NGG
! 168. Sri Kamal Prasad Sarmah oC 03.07.36 13.06.60 13.06.60 901.03.63 TD“/DR
169, Sri aAnil Kr.Deb - OC - 01.04.41 . 13.06.60 13.06.60 01.03.63
170. Sri RIR. Acharjeeh—-\\_,___JXLQL 01,0474V . .2 13,06.60 -~ 13.06260.-0L.03:63 mJAQ:Lﬂ;~ L
\ - 171..Md.Habibur Rahman ' ° oC . 01-02-37 15-06-50 1-{2-13 OT=03=63  TDM/GH -
172. Smt.Nishiprabha Sharma- . OC 17-07-40 15-06-60 15-06-60 01-03-63 TDE/JRT -
173. Sri Subash Ch.Ghgsh » - | oC . 01-07-40 01-06-60 . 01-03-63  TDE/JRT
174.i)Sri Meera Chowba Singh oC 01-06-37 17-06-60 . 17-06-60 01-03~63 TDE /SC
. ii)Sri Ramesh Barman EEE ocC 01-~06-40 09-12-60 * 01L-03~65 TD:"'E/GH.
.175." Smt, Suchitra Roy . ' oC  01-03-40 14-12-G0  14-12-60 01-03-63  TDE/SC
- 176. Sri-Surjya Kantha Achar jee OC, 10-03-38 - 19-12-60 19-12-60 01-03-63  TDE/DR
177. Sri Golok Ch.:Patgifi. OC  01-04-38. 17-02-61 ° 17-02-61 0l-03-63 . TDM/GH
178, Smt. Uma Rani Deb - oci "01-09-39 10-04-61 .10-04-G1L 0N1-03-63 --- TDE/DR .
179, Smt. i G "OC. ; ‘81~09-40 10-04-61  10-04-61  0L-u3-63  TDE/DR
180: Smt. KshamazDi oC . 31-01-41 10-04-61  10-04-61 ~0L-03—64i  TDM/GH ’
181. Smt. Aparna’ Pault- OC = 31-03-41 10-04-51  10-04-61 01-03-63 . ‘TLM/GH : A
182. 'Sri Nagen Ch. Chetia’ oc  16-12-41 °10-04~51 10-04-61. 01-03-63 -~ TDE/JURT
183. i)Sri Jayanta Bijoy': ) ' T ‘
Choudhury . ' oC  01-01-4l 12-04-61  12-04-61 01-03-63  TDE/DR
ii)Sri Basanta- Nath Sharma OC  01-03-43 = 19-02-63 ) 19-02-63  TDM/GH
i 184. Sri Tarini.Kanth BOro ST  02-03-42 15-03-53- ~15-03-63 15-03-63  TDM/CGH
185. Sri Bikram Kr.Achar jee oC  01-09-41 04-05-63  04-05-63 04-05-63 mnj/
186, Sri Jatindra Ch. Kalita o 01-09-43 04_05-63 04-05-63 04-05-63  TDM/GH
187, Sri Arun Kr. Deb oc 01-10-42 04-05-63 04-05-63 04-05-63  TDM/GH
. N A ]
} \
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213. Sri Rabi K. .ta Gogol . . oc 03. 03.39‘ 15.06.61 £ 0&6.61 01.03.64 TDE/JIRT
214, -Smii Putull Begam BTN .ac ¢ 01.04.41 09.09 .41 09.09.61 CQ1.03.64 TDE/DR
2135, Snti Arati Dey ’ oC 24.02.40 13.09.&1 12.09.61 01.03.&4 TDE/LR
216. Sri Syed Rafiqua’. Hussain oc 17.0&8.41 09,09 .62 Q9.09.85 01.03.64 ThE/JIRT
217. Sri Abinash Mazumisy - oc  01.03.43 13.09.628 13.09.62 01.03.64 TDE/DR
218. Md.Nazar AL -ooe 01.08.40 14,09 .62 14.09.62 01.03.64 TDE/NGE
© 219, Sri Kula Grswami .x‘“} oo 01.03.41 11.09.61 164.09.62 01.03.64 - TDE/JRT
220. 'q i #ivon th. Das - e : cc 31.08.42 iS5.12.62 i5.12.62 . 01.03.64 - .TDE/JRT,
eel. S\l Subash Ch. Bhattachallee DL’- 02.12.41 . 22.i2. &2 o az.ie.ee - 01.03.64 _JTDE/DR
op2. Sri Jyetirmay Satra\ . e, 01.10.42 . 25.08.64 25.08.564% 25.08.64 TDM/GH _
223. &ri Goﬁa Ch.Deka-+ - Oc - 01.10.43 25.08.6% B25.0R8.64 25.08.64% TDM/GH ~
2p4. Gri Lakshmi Kanta uharma : cC 01.03.44 25.08.64 25.08.64% 01.10.70 TDE/TZ
- P2S. Sri Ehy .an Mohan Deka - G0 01.0%.4%4 25.08.64 £5.08.64 25.08.464  TDM/GH ™ '
‘\Jecé. ‘SFisMotiicls Dhatif”;ﬁiﬁifif s oc- “bi,Qa;ﬂﬁ. TEE.08.64T H= 086 ~“:85.08 6Qg;j_lBEAEL~ﬁ§_“: ’
‘2p7. Sri. Ram Charan Deka “~-pc 01.09.43 T2L.08. 64 24.08.64 26.03.64 TLM/GH '
. BeB. 2r-i N.B.Das Furkayastha Oc 01.09.43 26.02.864 . £6.08.564% T R5.08.64 - TDﬁ/GH
229: Sri'Hhahendxa Math aoswaml c 01.05.42 26 .05.64% 2L.0B.GG 01.10.70 - TDE/TZ -
- 230. Sri Ramendra Kishore Faul” SoC 01.10.42  26.08.6% 26.08.64 | 01.10.70 - - TDE/Te ’
231. 5ri Narendra Mohan Choudhury OC 31. 03.#@ , 25.08.64 27.03.54 27.08.564 TOM/GH
- pmp. Sri Rabindra Ch.Saikia - - ST - 01,02.43 30.08.6% 20.08. 64 30.08.64 TDM/GH
P33. Srl1 Jogeswar. Fatwari T on T 01.03.4% 01.09.6%4 01.09.64 T 01.09.64 TDM/GH
234. Sri Dina Bandhuw Bhatta;harjeeDL 01,046,460 25.12 .54 ?5.18.64 25,12, 64 - .TDM/GH
p35. Sri Sarat Kr.Chanda - 0OC ©01.02.40 26.12.64 26.12.64 26.12.64 TDM/GH
T - - . l' ] . ) ) 0t -
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260. Shri Prasanna Narayan Farua OC  01-06-42 25-01-65  25-01-65  25-03-65 TDE | BNG ‘
261, o Bani Kanta Deb Sarma  OC 01~07-42r. 27-03-65  27-05-65 - 27-05-65 TDM|GH
262. " . Paresh Ch. Sharma. -  ocC 01-01-40  15-12-60 15-12-60 103-06-63 TDM|GH
263. Mali Rani Boro - ST..01-07-40  03206-65  03-06-65 03-06-65 ™oMleH .
264, © Hemanga Nath o . oCc ol 1?_42 __os-bs-ss " 05-06-65 - 05-~ 06~65 TDM]GH{
265. " Chandra Xantaz, ~Talukdar OC 07-12-44 06-36-65- - 06~06-65 06-~06-65 TDM|GH
: ‘ Z’ -06 ~C & ay f cstad c.»\k
266. Smt. Padma Kumdri Mishra  oC 2. -12~44-7152062¢5 70 {5-06-35"° 15 -06-65 TDM|GH -
267. Shri'Nalen“ra Nath . -Saikia ST 01-05-40 22-06- 65  22~06-65 ar-49-78 TDE|Tz /y/
263, v Rakhal Das 3h-t+acn OC _22502-40. 09+05-62  09-05-62" __01-07-65 TDE|sC
Y arjee ¢ ST : - :
269. " . Asutosh MazumaarA OC  31-03-42  15-12-62 15%12-62 " [03-10-55 TOE|Nce
370. 1 Mukul Kanti Dey - 0C  01-09-40 15-12-42 715-12-62°  01-03- 66 TDE |DR
71, @ Nilakanta Gogoi .0C 01-01-41  15-12-62! [15-12-62  01-03-6&" " TDE | DR
272. M. : Azizur Rahamar,’ OC 01-12-42  15-12-62| :15-12-62 - o1 93-66 TDE|DR _
273+ Shri Pradip Kr. Dep O¢ Q1-95-43  15:12-62 15-12-62 01-03-66 TDE |DR
274.. Smt, Mandira Dey - OC  29-02-43  20-12-621 01-03-56 THM|GH
275. Shri Pinu 3ehari Nath . OC 01-01-44 " 22-12-62 : 22-12-62 ~ 01-03-66 TDE | DR
276 smt. Arati 3ose - 1 0C 01-01-43 264-12-62 | 24-12-62  01-03-66 TDE|DR -
427+ Shri Hiranmay- Ghovs‘e I IS 0CE 01143 1045032637154 04 03..53“7’ OTT03LEe e [seo L/
278, » Bidhan Ch,Choudhury OC  01-04-44. '04~03-63 . '04-03.63 01-03-66. TOE[sC U
2794 JeKe Doy .. - 0C 01-02-42 06-03-63 ' 06-03-63. 01-03-66 TDE[sC. {/,
*80. " s.5.Choudhury | OC . 07-03-41 ~07-03-63  07+03-63 01-03-66 TDE|SC ./
%811 Y- Javants Kr.Sinna CC 0%-03-43° 2%-05-53 21-05-83  01-03-66 TDE|NG3-
. - ' Do vt b LB
5 Seal oc Cl~05~44P__23~11—64M~w25~11—64vw*ﬂ7“33’66*T7“IN"G" 3
S ETTRY o TepILOALY oo I el e '”_" - . Ty
2 Ggoi C 01-03-44 . 21-05-63 ° 21_ 05-63  01-03-64 =08 |oRT )
U?%eﬁjra Hath Dutta YOTTUl=24-43 0 20.095637 T agloenss 01-03~5¢ 15 [0,
- . T T T S ezl T s ‘/‘p}/fc :;//
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There has been numbu o[ instiugtions o pmmolwn/ placement 1o Ui
BCR) issucd from- time: to! time. 1L, ims' seen ‘observed that some of the iusHUC
“been interpreted conlrary Ho its, spirilin SOnie "ol the circles!:In view of s, Uie pogtiien
V“""—_ ¢ T
placcment’, 1o 1 Gr. vy m- vicwy of fthio” cxsslmg- mslruclwm on ihe subject @
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pasis of ‘scniorily o BCR.The iusus

o

.~ Ihe plonmlnpmm Gy W;wa‘. done o the
; ‘was challengediin’ thet ‘oml- In’ vu.w of the Judgement of Principal Rench,
: ! . - New: Delhi uplu,ld l)y‘. llhc« bupu,mc Court, il*wis dec \dul in fupu«cwou af
e @ _ carlicr, mslmcllons Ahal { px()mullon. l()r(:r. JAVAYTIH ay L iven Lrom anunsst
A ' oo oThuamr ‘Hlitffﬂlmﬁ Hheint scmon(y in the basic c‘nwr‘!
! ‘:3-‘ I ™~ , ‘ Au.mdm;,ly, lhu]()ndu N0i122+ ~0/94-TEI AL 1312, 705 was issued. As per fhie
. :( - ' : T Order, the protpolion o he GrelViwas Lo boreviewed and the swme was o be
BN : ' . regulated;: @i peryCourt. .ludl,unu.nt (rulricUng Umwmmbur of officinls ws
RO . I)Wy to, l\)% u,mu osts. pl.\CL:,d-i.'lLG.;.-llL
b . ,
, f ‘; ' : (,omcqu(,nl o _lhc dbOVC Order dated 13. 11, 95, some of the ollicinls already
RER ~ promoicd . in. Gr. LV becaine mchpxhk, .md were' facing peversion,  Jows
B KX ' hluudud by Order.of cven No. dului 13.2.97 that those promoted oflicialy who
G ' T, e will b, ruulucd mclu;,xblc foreirongotion l0"Crl LV in pursuance of the Oider
S - (/// i daledild 12, 957 may ' be ﬁcolu.u.d [om réversion by creating i ANy
SR ' - ‘»upcrmlmumy pusts as required from person {o person basis, I ds fnrtser
N :3 L/()o' L/}I.mlmd that these supernumerary posts were 10 be created only o avnid
e ;‘( : C e reversion of the olticials promaoted 1o Gr. WV by dillerent method oring o
1lab™ A 13.12.95. | .
B TR N - // R I '
1 o i‘ oA e - Oldu 271-4/87- H,.ll d \lcd 2) 10.93 alto\w(l the ollicials in restroe red eadre
- C | o\ Q,> to opt foi the BCR scale ul the old cadre with the stipulation (hat thoy witt no!
: ‘, C et \";l'- '(.,,, bie uml\ud o Gr. WV of the oid caddre. Subsequently, it was decided vide Quider
Oy ! ¥ N 'j_/’/', of even No. dated 16.6.97 that Gr. 1V scale should Le alowed o the sl
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restructured cadee [ om the

' ale their juniors in the o) cadie
CoAbis benefit as per seniority in the basic prade of the
e CTL s Y A

old cadre

No. dated 2.9.98 allowed crealion of supernunicrary posts o
a o Coflicids in Gr LV gy compliance of hig of;
A “elaificd that Gr. (v was Lo be piven to the offic
Who were senior Lo the of
geniority in basic ca

o uﬂ'iciulé;hb\l old
avoid (heir rey

licials-of old cadre placed in Gy, 1v
die. Such comparision was 0ot 1o be draw
cadre who were working against supernimerary
¢ersion in pursuanice of Order dated 13,12.95.

o o S LTy

MATENL dated 1.3,
apply to promolions in Gr. v,
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,mny bc. mku\

oo
oA Ordu that Rusuvalmn Roster will not

(ln. benelit as per seniority in lhv basic g)m(l(, ol the ¢ ()ltl (.uhv ONL.
an dated 2.9.98 allowed creation of supernumerary posls (o aeconiyEsh
Cofticials in G 1V in comptiance ol this office Order dated 16.6.9% A
Cclarificd that Gr. TV was to be piven to the ollicials in the restructurad ¢
who were seaior 1o the oficials of old cadre placed in Gr. 1V because uf ¢
seniority in basic cadie. Such comparision was not (o be drawn by e Crd 5
“officials ST old cadre who were working against supernumerary posts creaied n
' (wmd their reversion in pursuance of Ordu dated 13.12. 9s. §

It w‘\s mentioned in Ogder- No. 22- 0/94 STEML daled 1,396 that the fornat

rules o rescrvation would apply. to- promolions in Gr. 1V, "The s s
challcngx;d/n lllbc_gll_l_l_‘ ll(m bl CAT Ahmedabad vide its Jud;'rmua\“c!,zi_cg}
1 L.4.97 in OA No. 6?3/96 uL’_\};ld by 1on’ble High Cmul (su;m&, has
Lapply for pldu,nu nt from Lvn i

. M) 0 10% BCR (Gr. 1V)._ The decision of the CAT alonpwith copy of
Con'l Order was circulated vide this olfice letter of cven No. dated 2LH.47

“Phe same was reiterated vide Uhis -office letter ol even Mo doted BT
DPCs in which lL\Ll\dllUH Joun \u N

wherein il was unplumscd 10 review
" have been .1ppln,d 101 pldu,mcnl in Grd. 1V,
/) the foliowivg viep

" In view of the dUUVL ()u‘ 1S rcgmdmb placement 1o Gr. )

~

n pmsumm o( Order No. 27- !/‘5] TEAL dated 16. 0.4 7, the wificisis o
pestructured cadre wmnplv P yomoled o GriV by wmw_x_rmm K :\11 :.\zh'.;:_.r_!_.__
ol old cadre pl n.ul T Gr. 1V cither against supernumerisy :
pm\u(mu, ol ¢ Oxdu or N, 22-6/94-TET L 13, 0297701 Uirouy

REEEFvalion TRoster as_per Order No. 22~ 6/‘)4 lLl@ L‘S.l
reveried W'lh mnnudmlc effect. T

with (he Ahmul.\b Wl CAT Oldu circutated vide
di 22897, review DPC may be

e

To comply s offior it
CNo. 22-6/94-TL.L '

' incligible officials _pmnmlcd {Y

capinuted,
» e dV by application of Jleseryatin,
u" cven No, dated. L3206 inay
Wlhplblu “officiuls may be plac IR 3
‘Jlowever, no dnv.m wm b i

us lnumom cl in lln- ()Hu ¢ hhd

: lhul pay may | l:c lm.d nalionatly.”
- such officials .)ppxovul by reviewed DPC. T
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GOVERNMENT OF INDIA

DEPARTMENT OF TELECOMMUNICATIONS ((9’ g { C
OFFICE OF THE GENERAL MANAGER TELECOM 0\
.SILCHAR SSA :: SILCHAR ' W

Dated at Silchar, the 24.-06-2000 i

n o4

In pursuance of the instructions contained in DOT New Delhi letter No. 22-6/94-TE-1I
dtd 13-12-95 & subsequent clarifications vide letter No. 22-6/94-TE-1I dtd. 08-09-99 the promotion
of« Sri Hironmoy Ghose as Chief Telephone Supervisor (P) (Grade-1V in BCR scheme) vide this office
mémo No. E-9/BCR/164 dtd. 20-07-98 is found to have been erroncous after review.

'

The said promotion order of Sri Ilironmoy Ghose is treated as cancelled and he is
reverted to his substantive post of Senior Telephone Supervisor (P) w.e.f21-06-2000.
¥ o

!
M ‘:

D¢ (CB. Nair)
General Manager Telecom
Silchar SSA : Silchar .

- The pay of the official will be fixed under FR 31-A.
i

. - BRI . -
a3 e e ———

Copy to: -

e

The Chief General ManagerTelecom, Assam Circle, Guwahati for kind information.
The DE (E-10B), Silchar for information.

The SDE (E-10B), (MDF & PP), Silchar for information & necessary action.
“The Senior A.O. (Cash), O/O the GMT/Silchar. '

The A.A.O (Cash) 0O/0 the GMT/Silchar.

The Official concerried.

Personal file of the official. .

Chief SS, Pay Bill Section. ' _ -

: Staff Stt. File.
; 10 Ofﬁcc Copy.

NeBE I A o o

A .

g
b
_*, .

y ' . : ' /0 the GM I‘ elcocm Silchar.
| S .
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PAY . [F.R. 31
provisions of F.R. 35. This is because of the fact that the refixation of pay under

ft had ren decided that in the case of a_person proceeding ON leave, if the F.R. 31 (2) is also subject to the provisions of R, 35. However, F.R. 3] hasbeen
d of leave co:xjms for ir;_cr}cmcnt in the oﬂicfxiatmg p&;)_st u{gd_cr .F.R. 26 (b) (g) amended in this regard.
t to the Pro uction of the necessary certificates, bis © ciating pay may be . . . . .
<ed under %.R. 3] (2) from the vcryrzlatc of increment or increase in the sub- - o3 In regard to cascs falling under paragraph 1 (b) 2bove, it has been clanﬁf;%
fntive pay as if he was appointed t0 officiate in that poston that date. The benefit in Order (3) above, that the refixation of pay above the efficiency bar stage “‘h
%f the increase in officiating pay ¢an be had by him only from the date of resump- be automatic. However,in cases where the competent authonty feels that suc
Son of dutes but his next increment in the officiating post will aceru¢ to him from refixation should not be allowed for the reaso® that the Government servant con-
an carlier cate in the next year calculated with reference to the date of refixation | cerned is not actually fit to cross the efficiency bar, the refixation of pay can be
of pay- : denied by invoking the provisions of F.R. 35 by 1ssuc of special orders in respect
- o ) . of each such case.

If, however, the pcriod of leave does not count for increment in the officiating . it - ) .
pos[, the GO\'CU’\I’HCI\[ servant will be cnﬁt]cd to gct his omdaﬁng pay rcﬁ_\;cd in case ) . In cases where no such SPCC131 orders are XSS\ICd the posmon \\'Ou‘d be as stated
of any increase in the substantive pay occurring during the period of such ‘leave, in Order (3) above.
only from the date of his returit {from leave and in that cas¢ the next increment will {G.L,MF, O.M. No. 2 (49)-E. 111/61, dated the 13th Scptember, 1961.]
fall due only on completion of prcscribcd period of duty for carning increments : - . ) . . .
reckoned from the date of resuming charge, unless he becemes entitled to refixation : Q)] ?rowsxons of F.R. 35 not to be invoked in cases of regular cadre
of pay under F.R. 3] (2) once again from an earlier date. _ : promotion.— St¢ Government of India’s Orders (3) below F.R.35.

- C ) -

For refixadon of officiating pay under provisions of F.R.22-C, sec Government : _ AUDIT H\'STRiJCTIONS o

of India’s Order (12) below that rule. ’ ’ . . . b
© [ G, \L.F., O No. F. 2 (@)-Est. 11160, dated the 28th April, 1960 and the 8th Novemper (1) The pay of a Government servant officiating in a post the pay of which O

1960 and O.M. No. ! (8)-E. 111 (3)/73, dated the 6th August, 1973 modifying para. 3 with cffect is subject to increase upon the passing of an examination or upon the completion :
from 6-8-1973.] - of a certain period of service is the pay which be would, from time to dme, reccive

{3) Refixation of pay in a case coming under' the purview of ‘mext if he held the post substantively.

1 X . { LIV . A H i cprint).

below rule’.—A question was mised whether refixadon of pay under £.R. 31 (2) { Para. 10 (i), Chap- IV 'S°_° 1 of Manual of Audit 1“5“’“‘“°f‘5 (Reprint)- ] A
in respect of a post in which 2 Government servant was not actually officiating at (2) The FaGC Fciating i h . of which

i f i e . s pay ol 2 overnment servant officiating in 2 post the pay ol W 1C
E::\t:rg:lgz\c:\ﬁi? {;ETF:: l?i?:ix: SS:):&:U: oeapsa?{“b 1\:; \};:ru\isl:avc officiated under the - has been reduced with effect from the next succession thereto is the reduced pay-

> P gher post - { Para. 10 (i), Chap- 1V, Sec. I of Manual of Audit Instructions (Reprint). ] -

. It is clarified that the provisions of sub-rule (2) of F.R. 31 shall be applicable ’ . o . .
in these cases also. . . \M‘ F.R. 31-A. Notwithstanding the provisions contained in these rules,

The pay of the Government servant concerned shall be refixed under F.R. 31 (2) the'pay of 2 Government servant whose promotion’o¥ appeintment toa

post is found to be or to .have been erroneous, shall be regulated in

i Ty

notionallyin the postin \hich he would have continued to officiate but for his deputa-

tion to some other post of appointment in an officiating capacity to a still higher post. accordance with any general or special_éx;ders issued by the President,
As and when the Government servant reverts to that post from dcputation[highcr . jn this behalf. ~ - st e o i
post, the actual pay to be given to him on the date of reversion will be arrived at e .
with reference to such notional pay. ' : ; ’ GOV’ERNM'ENT OF INDIA’S ORDERS
{G.I, MF, O.M. No. 2 (31)-E. 111/61; dated the 121h July, 1961.3 . .
- : 1) Refixation of pay on de-conﬁrmation.——lt has been decided that the
(6) Invoking F.R. 35 for denying automatic efficiency bar crossing.— following provisions shall govern the pay -nd increments of a Government servant
Doubts have been raised in the matter of fixation of pay under F.R. 31 in the follow- whose promotion or appointment in a substantive of officiating capacity to @ post is
ing types of cases, namely— ) , later found to be erroncous on the basis of facts.
(a) whether refixation of officiating pay under F.R. 31 (2) will be permis- \V " 9. The orders or notification of roroti appointment of 2 Gov
sible in a case where the increment of 2 Government servant at a parti- ment servant should be cancelled as soon a5 Ttis brought to the notice of the 2 oint-

cqlar stage of .thc efficiency bar stage in the oﬁ'x'ciat:ing post has been ing authori that such 2 promotion or a ointment has resu ted lrom 2 actual
withheld for failure to pass 2 dcpanmcntal examination; : : “rror and t\gc Governmentservan concerned shou Tmmediately w_b_ganﬁlla;

4 - (b)) whether in cases where the refixation of pay under F.R. 31 (2) takes
the pay of Government servant above the efficiency bar stage, such
¢ Eeae - refixation should be allowed automatically even if the competent autho-

4 ’_’%ﬁv e Drought to the position wTich he would have held but for the incorrect
‘\ order o promotion or appotrfment. : "
. . : | In the casc, however of a Government servant who has been erroncously
. gty f{gcls that the Sovcrnmcqt servant is not {it to cross the efficiency | promoted and appointed to 2 post in 2 substantive capacity the procedure presy

ar, for reasons Other than failure to pass & departmental examination. \ cribed in the Ministry of Home Affairs Office Memo. No. 32/5/54-Lsts. (A), dated
" \ the 24th November, 1954, (not printed) superseded by 0.\ No. 12/2/67-Estt. (D),

9. In fespect of cases falling under paragraph 1 (a) above, even under thg dated the 21st March, 1968, (extract given below) for de-confirming the Government

existing provisions of F.R. 31, the refixation of pay can be denied by invokine

.2 i . . ) 24

-
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(FR.31-A

lx R. 30 Oumitted.
F.R. 3L Omitted.

F.R. 31-A. Notwithstanding the provisions contained in these rules
the pay of a Governmentservant whose promotion or appointment to :;
ost 1S foun}i to be or to have been erroncous, shall be regulated in ac-
cordance with any general or special orders issued by the President in

GO\_’EI_{\.’S}.\_IENT OF INDIA’S ORDERS'

Rgﬁxation_ pf pay on de-conﬁrmation.—-—lt has been decided that the
following provisions §hall govern the pay and increments of a Government
§er\=am whose promotion Or appoingment in a substantive Of officiating capac-
ity to a post1s later found to be erroneous on the pasis of facts. 7

The orders of notification of promotion of appointment of a Government
servant should \qe‘cancclled as soon as it is brought 10 the notice of the Ap-
pointing Authority that such 2 promotion or ¢ a'ﬁ'pointrhenf has resulted from 2
factual errorf apd the Government servant concemed should, immediately on
suc‘x} ca{xcellatlon, b_c brought to the position which he would have held but for
the incorrect order of promotion Of appointment.

In the casexhovf'ever, of a Government servant who has been erroneousty
promo}ed a.nd appogn?ed to a post in 2 substantive capacity, the procedure
prescnbed in the Muustry of Home Affairs, Office Memo. No. 32/5/54-Ests.
(A), dated the 24th November, 1954 (not printed), superseded by OM. No.
12/2/67-}35&. D). dated the 21st March, 1968 (extract given pelow) for de-
confirming the Government servant in that post should be followed and only
therggfter the Government servant concerned should be brought down to the
position which he would have held but for the erToneous promotion/appoim-
ment by the 1ssu€ of orders as mentioned above. Service rendered by the
Governrnent servant concerned in the post to which he was wrongly Ppro-
moted./agpomted as a result of the error should not be reckoned for the pur-
pose of increments or for any other purpose in that grade/post 10 which he
would not normally be entitled but for the erToneous promotion/appointmem.

3. Any consequential promotions Of appointments of other Government
servants made on the basis of the incorrect promotion or appoinﬁ'nent of a par-
ticular .Govemment servant will also be regarded as erroneous and such cases
also will be regulated on the lines indicated in the preceding paragraph.

e ?1 Except where the Appointing Authority is the Presidert, the question
whether promouon/appomtment of a particular Government servant 1o @ post
was erroneous or not should be decided by an authority next higher than the

Appointing Authority in accordance with the established principles governing

1. Omitted by G.1., Dept. of Per. & Trg. Noutication No. 1/10/89-Ests. Pay-1) dated the

C;ggxglxugust, 1989, pub‘.ished in the Gazette of Indiz, 2s GSR 679, dated the 16 September,

k]

" romotionsl appointments-
the Jecision should rest with
of Home Affairs should be con

- FR 31-A)

. inthe Service admins

Where the

R ik 4

Appointing Autt{ Ry
the Presic}cnt,and should §:“{ n‘isl “ﬁgﬁu‘:m_g
e consulted in TESPECt OF I e et
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\ otful. |
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.o, The orders refixing
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diture).

11/59, dated the 14t March, 19631 ’
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neous promotion.
under FR 31-A, and
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the above subject that the following procedure should be followed

celling orders relating 0 confirmation

on found to e erroneous:—

1) Confirmation €
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be cancelled, if
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- tion to relax the rules. .
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afirming authority had
s confirmed.

person — mistake in identity.

Orders of conﬁrmation i

and the officer does not acqut

urported t0 confirm him
not, therefore, attracted and th

m

the above—mentioned cases are
ire any right 10 hold the post in which the order
Provisions of Article 311 (2) of the Constitution 21¢

¢ procedure of

de in error, e.g

<tshow

sible for such erro-
e issued’ expressly
the Mipistry of

DATED THE
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(D), DATED
ST, 1988

jon of Governim

Subject:——Erroneous confirmat ent servants-——Procedure

of the instructions contained in this
24th November,

1954, on
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of Govemmem gervants which are later

the order of conﬁrmation was
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firmation was made when there was no substantive

mo power to create post 10

cause notice

quired to be followed pefore cancelling the order of confirmation

2. In regard 10 the order of confirmation which was

tion of executive of administrative instructions, it 102
there is nO objection 10 the competent authority passing an order rectifying the
earlier erroneous Confirmation i

wavention of the exisung
as otherw
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Govt.of India
: Department of Telecommunication
ﬁffzce of the Telecum District Manager:Silchar Teiecom Diatrict
Silchar :: 7880021.

No: E-9/GL/12 Dated at Siicher,
the filat April " 98.

+

fg, !
I S.DER SDE (TRUNK)/SC
SRI D.DUTTA MAZUMDER, SDOF-1/8C
&R &.P.CHAKRABORTY, SDOP/KARIMGANJ :
SRI A.K.DAS, SDE(CARLE)/SILCHAR
SRI J.R.EHATTACHARJEE,SDOT/HAILANKANDHI
SRI D.DAS,SDE(GR. )/PATHARhANDHI
SRI R.K. MALLAH SDOP~-11/SILCHAR
SR1 M.K.CHAKRABORTY,SDE (E- ~1@E) /SILCHAR
6RI S.S.ENDOW, SDE(CONST)/SILCHAR
SRI R.D.MITRA, SDE(I)/SILCHAR
SRI A.K.NAG,SDE(GR.)/UDHEREBOND
SRI R.B. NATH SDOT/SILCHAR
SRI J.R.NATH, SDOT/KARIMGANI
SR1 D. PURKAYASTHA, SDOT/HAFLONG
BRI J.K.SINHA, SDE(ADMN)/SILCHAR

Sub:~ Draft Gradation list of TOA(P) working under SILCHAR
SSA.

A Draft Gradation 1list of TOoA(P) working under this
division is sent herewith for distribution amoung the TOA(P)
working under you.

Dbjection,if any received from any off1c1al should reach
this office positively on or before 20~ -34-98 for rectification.
I1f any objection reach this office after 208-#¥4-98 will not be

entertained.

This may please be treated as MOST URGENT.

(NLEL.ROY)
Sub~-divisional Erngineer (HRD)
0/0 the T.D.M./SILCHAR

— z?‘—' ‘, .? . | '.m q/i;~
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4 . a : . " . . : N . - Contd.... - EE

{ . ; 3]
o SL NO. Name of the official Community Status D.O.R D.O.E." .. Date of Date of Working Remarks
3 _— . (Grade) . in the deptt. ewmtry in the Confirmation under
- present cadre |
G| mem——eses —esoss TTOEEE P T - S Dttt ]
¢ - SRI RANARIK CHAKRARORTY oc 11 81-069-9% Be-GT1-7S - . €6-07-75 21-94-28 snor/HLr : o CT
42. SRI UPENDRR NAMASUDRA sC 111 . a§-$3-5¢ $2-37-7% . 8T-p7-TS @3 -@4-98  SDE (TRUNK)  TEA(® Gr.-1II v.e.f.01-91-94
. : . SRI SEKHAR J. DEE X/ .. 0C 11 . 21-82-53  16-07=1S Y 16-07-75 21-63-88  SDE (TRUNK) - « . .
954. SRI MOTILAL DHER £ . oC 111 81-92-45 25-08-64. 25-68-4¢  SDOT/KRA . fule-38 joined on 18-12-75
] ' k{// . 11 . © as FER S/R 28-95-64 s 168 (6 Gr.-1I1 u.e.€.24-10-90° ;
- - iﬁgﬁ <§> 855.. PFRS.MITRA DER ) ac 191 4 I0-12-54 37--87-78 J1-04-33 SDE¢I)/SC . a o : i
v . . . P56. MRS. S.L.SINHR oc 119 15-61-56 . 19-97-78 £1-04-88  SDE (TRUNK) a4 : -
© @57.  SRI L.RAPUI . sT ., . II 17-84-58 19-87-78 ~ B1-84-88  SDOT/HKF T0a(0) Gr.-I1I1 u.e.f; 82-01-9&
y o ps8. MRS S.ZATE ST 111 17-21-5¢ 19-27-178 €1-84-86  SDOY/HLF 10846 6r.-III w.e.f. 82-€1-94
) ! ///“049. SRI HARIPADA CHAKRABORTY  OC. 1881 ‘81-03-42 - zﬁ—@?-é?/ 29-09-62 81-83-66  SDE(TRUNK) Rale-38 joined, on 81-12-78
{ N__,,————~*——‘“”"~—' . : : A ——— 70R¢6) Gr.-IIT1 w.e.f. B1-12-90
¢ ///459 49 *860. ~ SRI SORCJ K. BHATTACHARJEE OC 11F 61-12-47 - ;6-0@—67‘ L 16-06-67 91-63-7¢  SDOT/KRN fule-38 joined on 01-12-78 w
61. SRI R.C.FAUL . oc 5 S 81-08-5¢ £81-69-73" 91-£9-73 °  061-94-88  SDOT/HFL R(1e-38 Joxned on 18-12-78 . ..
| 862.  SRI SUJIT KR, 095‘55// - 8C 11 15-g¢-53 92 -92-71 LM Q4-81-79 91-84-68  SDE (TRUNK) ™ ~ ' b
; ; : Jg 963.  SRI JYOTIRMAY ROY .o sC 11 30-81-67 W YES-75- 66(L W 0a-G1-79  ©61-04-88  SDE.(TRUNK) ,\
‘ : @64. ~SRI R.K.FRUL oc 1881 Pi-12-43 - 65- te L5 @S-18-65 - ©1-€3-67  SDOT/KRH Rule-38 joined on 15-16-79
4 Co , R . : 70A(G) Gr.-111 w.e.£.61-67-91
- Eﬂﬁ 865.  SRI L.K,snBDEKnR sC 11 81-65-49 ~5.~e;—72<8.n)96-as;79 _ 61-84-88  SDOT/HFL
' 866.- SRI J.K.MALAKAK 'sC 11 27-11-52 Gi-gF-TT(L.M) 19-85-88  ©1-04-88 SDOT/KRLK : .
867. MRS. MAYA CHAKRAEKORTY o  0C S § ¢ 22-12-4% . 27-98-65y 27-68-65 - $1-63-69  SDE (TRUNK) Rule-38 joined on 15-85-88
668. SRI BHARATOSH RATH ’ oc - 11 T p1-8é-4é 12 et—. 12-01-12 @i~03-7a  SDOT/KLK Rule-38 joined on 63-89-88
869.  SKRI HIDHYRFARTI SINGH oc H 31-21-58 §7 -g2-Ti(L.% 62-03-81  ——-—~—- SDOT/KLK ’ \
$7¢. SKI K.U.BAREHUIYA oc 1 03-22=54 ,es—q3-81, ¢5-03-61 ‘61-04-88  SPOT/HLK '
671.  MRS.SHUWETA CHOUDHURY oc. I 26-82-61 22-34-82 22-64-82 91-04-88  SDOT/HLK
$72. SRI DENINDRA SINGH . ac 1 31~CE-S8 231 -04~82 21-94-82 @21-04-88  THA/SC
673.  HKS SHIPRA ROY . 1 oc 1 a1-01-&! | 21-84-8 21-84-82 @1-04-98  SDOT/KRM
674, ©  SMl SUJATA DhS-I oc I p1-83-52 u-g4-az 21-23-82 81-03-88  SDE (D) /SC e
675.  SMT WIRUPANR SEN oc 1 19-12-é1 71-84-82 21-94-82 61-94-88  SHOT KRN
. . $76.  SMT SUKLA ENDOU . sC I $1-91-5¢ . 2:-94-92 21-@4-82 ~ €1-84-8S  SPEL(L /SC
: Eggﬁ S 677.  SMT DEBAHUTI REE ©ec © 1 [ a:-~‘ 21-94-82 21-84-82 p1-63-88 SODE(I)/SC
. ) S $878.  SMT ASHINA DEEI oc 1 21-p8-3 21-64-82 21-p4-82°  ©1-64-88  SDOT/KEN
4 : : $79.  SRI S.CHOUDHURY - oc I 91-16-61 21-04-82 21-94-82 91-64-88  TDN/SC
: . ’ 88G.° SMT MINATI DAS sC - 1L 28-12-51  21-94-82° 21-84-82 81-94-88  SDE (TRUNK)
,///aax. ST TAFATI NAG ac I #9-62-59 21-94-82 21-64-82 - 61-94-88  SDE(I)/SC
. " 882.  SHMT N.EHATTACHARJEE - oc 1 11-91-66 856-11-82 - ©6-11-82 . P1-64-88 SDOT/KKN
) @83.  SHMT LILA BHATTACHARJIEE oc I

II a1-81-5.0 23-89-65 23-069-63 81-063-67" SDOT/HLK Rule-38 joined aon 18-84- -83

. E . ) T0A(G) Gr.-111 w.e.f.21-18-99"
084. SRI SAIRUR RAHANAK oc I 25-16-53 25-88-75. 25-88-75 ¢1-64-88  SDOT/KRM Rule-38 jained on 11-87- 83 .
. 085. X7 MRS JAYANTI EHATTARCHARJEE OC 1 21-81-63 22-08-19 ¢~ 22-08-79 ¢1-84-88 SDE(I)/SC  Rule-38 joined on 86-89-86
. . . o : 886. SRI SORAJ BHATTACHARIJEE ac D ¥ § . 23-13-55 18-96-178 18-65-76 ¢1-83-82  SDOT/HFL fule-38 joined on 96-99-86
! S S ¢87.  SMT MINAR DEE . [ToRD § § ¢ 22-84-45  21>@8-65 21-£8-45 61-83-79 © SLOT/HLK fule-368 joined on 14-62-87
) o . Eﬁﬂ ) . ¢88.  SRI S.K.SUTRADHAR sCc . 113 81-18-49 - 29-16"T%__°  29-16-78 29-10-79  SDOT/KRK fule-38 ‘joined on 83-93-87
. - ) 089.  wHKS JAYANTI BHATTATHARJIEEIIOC 1 231-12-58 °  24-11- 87 T—24-11-87 ¢1-¢4~88  CGRY/GH
L . . _ @96. MRS S.PURKAYSTHA : oc S I 21-11-%9¢ @-11-8‘ 30-T1-a7:__ #)-04-88 - CGHMT/GH
: . : _ £91.  SHT SWAPHA PAUL oc’ D! 16-62-22 - 23-11-87 . 23-13-87  01-04~€8  TBN/SC
Co . €92.  SMT SIFANI CHAKRAECRTY ac I 23-15-¢6 - 22-11781. 22-11-87 61-04-88  SDE (D) sSC
. 693. MRS RADHA RAKI PAUL . oc 1 61-63-68 22-13-87 22~11-87 ¢£1-04-68  TCA/SC .
. ©¥94.  SHT SHILA BISUAS SC L 61-12-52 - 22-11-87 22-11-87 #1-84-88 = TbR/SC : - . e
#9S. MRS M.EHRTTACHARIEL-11 oC 1 69-61-08 z2-131-87 22-11-87 - ©1-84-88 CaNT/GH - L
6. 'SMT SLIRTA DRS-II oc I 65-65-51 24-11-87 24-11-87 -  ©01-04-88  CGhT/GH
657.  SRI D.K.KATH ocC 1 G1-0:-43 22-11-67 22-1:1-87 . ; $i-v4-8E  TH/SC
: 893.  SMT MANNJUSREE CHRXRAKORTY OC I 14-62~51 22-11-€7 22-11-87 | NOT- COWF. SDOT HLE
o : . T - : @Y.  SM1 KALEITA DUTTH . oc 1 1T-02-50 22-33-07 22-11-87 ! #01 CORY. SBDI MUK
. o RiftE ’ . . 1 :
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SL -NC. m_mé of the official Community Status L.C.R D.O.E f - “Date of Date of working Femar ke
' (Grade) in theéldéstt.entry in the Confirmaticn under S
) © present cadre
881. . SRI SAILENDRA KR.PAS: SC. v 81-fh~47 --‘-_6:3'-‘» 15-063-43 21-63-66  SDE(TRUNK) TOR(B) Gr.~IV w.e. £. 11-81-94-
882, <S8RI, J.K.Kkar>< oc v 81-G3-45:- 781 : 21-86-61 15-25-64  SDOT/KRM YOR{(G} Gr.-IV w.e.f. 81-91-98
£83. MRS S.R.DUTTR oc 11 16-¢3- ¢4 76')’371' 66~83-63 01-83-45  SDOT/KRK TOA(B) Gr.-III w.e.f.29-18-98 .
9864. SRI PRARIR CH.DAS ac v B1-§R~a% . 63 93-83-62 01-63-6&6 SDOT/KRM: TOA(G) Gr.-TV w.e.f. 81-81-98
85. SRI HIRONNOY GHOSH w& oc CI1I B81-65-4% . ;63 #4~€3-463 61-03-48" SDE(TRUNK} TOR(G) Gr.=1II w.e.f.24- 1¢6-98
@/ 806. SR1 R.C.CHOUDHURY oc 11 P1-Dg-3e —76? ©. B84-83-43 81-83-66 - SDOP-1/SC°  TOR{G). Gr.-III w.e.f.24-16-90 .
) 067. SRI J.K.DEY oc 111 21-02-41 363 96-03-63 £1-63-6¢6  SDOT/HLF TOA(G) Gr.-111 w.e.f.24-10-92
808. _SRI S.B. CHOUDHURY% oc 111 82-02-4: 3763 - 87~03-¢3 £1~03~¢6  SDOT/HLK TOA(G) Gr.-111 w.e.f.24-18-99 .
989. MRS SOBHA CHAKRABORTY oc 111 21-p1-4¢ 22~*2—5’4 o 22-12-63 i 631-063-66v SDOT/HLK TOA(B) Gr.-111 w.e.f.24-16-98
£16.  MRS. UNA BENARJEE X - . oc I 81-16-32 m—efsg-p- . #7-63-63 | 61-€3-47 SDE(I)/SC  TOA(E) Gr.-TII w.e.$.24-16-90
$11. SRI HEMENDRA KR.DAS oc i1 01-03-44 ‘89-09-43 B89-069-63  :81-83-67  SDOT/KRM TOA(G) 6r.-II% w.e #.24-16-°0
©12. SRI P.K.KAR ¥ oc 111 81-67-42 . 22-12-42 ‘4/ 22-12-63 . | 61-83-68  SDOT/HLK TORG) Gry-FII w.e.¥.24-18-99
y913. SRI R.C.NATH ¥ oc 111 61-86~41 23-12-65 23-12-43  P1-€3-68  SDE(TRUNK) TOA(G} Gr.-IJI u.e.f.24-16-99
3a1a.  srr A-R.KHAN - -oC III £1-87-44 . 36-09-64 38-99-64 91-83-58  SDOT/KR® . TOA(G) Gr.-III w.e.$.24-3i0-59
$15.. SRI B. DERNATH oc I1r a1-12-4+ _94 6344 04-03-45 $1-23-66 SDE(D)/SC - TOR(G) Or.- 1l v.e.f.81-67-91
816. - SRI S.R.ROY e oc 111 19-12-4% LR 18-85-45 81-63-68 SDE(TRUNK) TOA(S) Gr.~III w.e.f.61-07-%1
2% B17.  SRI B.M.CHAKRABORTY . oc 111 61-03-43" 1..1 1\.(-45_ ©15-12-62 81-63-68  SDOT/HLK Rule-38 joined on 12-07-65
) ! ) . FOA(G) Gr.-II1 w.e.f.24-18-98
. 618,  MISS MANJULA SEN ac 11X (174!1-43? 23-986% | 23-88-465 61-83-68  SDOT/KRM TOAE) Gr.-III w.e.f.81-87-91.
&,}y-]ﬁ9. SRI N.C.DUTTR &~ oC 111 01-05-44 4-35+62 ¥ 064-05-62 81-03-72  SDE (TRUNK) Rule-38 joined on 12-85-65
: . : B L TOA(G) Gr.-III w.e.f.24-18-98 .
/929 . MRS P.GIRY oc 11 2-33-4% 26-87 4~ .26-87-66 81-63-69  SDE (TRUNK)
= e21. SRI K.K.DAS “oc 111 81-02-47 29-67-66  -€1-04-83  SDOT/KRN T0AG) Gr.~I1II w.e.f.01-61-93
822. SRI K.L.NATH ac 111 29-02-4% °1-~a7—es i, 31-87-66: 01-23-T1  SDEJRUNK) TOAG) Gr.-IIl w.e.f.81-81-93
823. - SRI ADHAR CH. DAS oc 111 01-98~24 19-30- 66/ 19-18-66 °  #1-G3-72  SDOT/KRH TOA(G) Gr.-I1I w.e.f.01-01-93
A2 MRS ANINMA CHOUDHURY oc 117 01-81-35 21-83- <‘~f~ 21-06-6S5 . 81-83-49 SDE(TRUNK) TOR(G) Gr.-IIl w.e.f.g1-87-91
< A225. MRS SANTI BHATTACHRRJEE oc 111 31-01-4¢& ~9L-x${21 + @1-e5-867 - 6i-83-T2  SDE(TRUNK) TOAG) Gr.-I1Il w.e.f.01-67-92
826. SRI ®.U.PARKHUIYA oc I11 21-83-4% 31-85-¢7, % 81-85-61 21-63-72 °~ SDE{(YRUNK) TOA(G) Gr.-IXI w.e.f.51-67-93
#27. ~ SR1 S.K.NAZUMDAK oc I11 28-83-44 B5-05-67. | 85-85-87 f1~3-72 _ SDE(I)/SC  TOA(G) Gr.-I11 w.e.f.01-€7-93
828, SRI SALIL FURXAYSTHA oc I1I B1-18-42 ¥4-£5-43 64-85-33 01-33-73  SDOP-1/SC  TOR(G) Gr.-III w.e.f.24-13-90.
629. SRI R.R.RCHARJIEE Y~ oc I11 61-63-41" i “ 13-056-56 81-03-63 SDUT/KRM T0A(G) Gr.-I11 w.e.¥.24-10-90
83¢. SR1 ANUJ KR.DAS oc III 01-82-53 22-63-65 21-63-73  SDUF/KRH  TCAWG) Gr.-YII w.e.¥.01-87-F1
w831, SRI P.R.CHAKRARORTY oc 11i 17-pE-n4 16-68-6% 23-66-73  SDE(TRUNK) TOR(G) Gr.-iII w.elf.@1-97-S1
932.  SRI S.K.DUTTA oc 111 21-01-45 17-85-67 =~ 16-66-73 SDUP-I/SC  TOA(G) Gr.-III w.e.f.01-87-93
633. MRS SHIPRA CHOUDHURY oc 13 27~-02-38 05~62-72 = 91-£3-76  TDM/SC ' : :
834.  SRI R.DESAMUKH oc I 01-05-4& 13-968-72  £1-83-76  SDE(TRUNK) . .
£..36 ©35. ~ SRI SURHAS CH. DAS A oc 111 B89-09-42 84-2°-63 81-63-73 SDE(I)/SC  Rule-38 joined on 24-88-72
—_— TOR(G) 6r.~I1I u.e.f.24-106-28
036. SRI B.R.NRTH 7~ oc 111 81-69-31 21-69-62 81-83-67 SDE(E-16K) Rule-38 joined on 91-87-73
. . . : TOR(GY Gr.-II1 w.e.f.24-19-99
837. SRI L.K.CHAKRABORTY oc 11 21-82~34 16-88-73 01-063-76  SDOT/KRHN: :
838. FISS SARITA SEN oc IL . 91-062-53 21-¢8-732 ©01-064~88  SDE (1) /SC
«639. SRI M.HUSSAIN oc 11 13-12-53 22-¢23-33 . 81-34-88  SDE (TRUNK) :
848, SRI KIRENDRAR CH.DAS sC 113 81-11-44 27-68-73_  61-€3-16 SDE(D /SC ' TOR(G) Gr.-IIl w.e.f.81-61-94
8s51. SRI SUBRATR CHAKRARORTY oc 11 28-85-54 ; 22-098-73 #1-09-88  SDE (TRUNK} :
042. -SRI R.K.CHAKRAKOPRTY oc 11 19-88-52 11-84g7 11-04-74 61-04-88  SDOT/HLK
843.  SRI RALOKESH RD\CHOUDHURY)L oc 11 24-03-55 13-88774 . 13-84-74 01-84-88  SDOP-1/ST A
0644. I S.B.DEY oc 11 81-61-52 15-848-73 15-64~74 81-2¢-88 ©  SDOTYHLK \&
"84S, - SKRINGUBHAS CH. PQUL\ -oc I AT-65-48 " 24-065-1%- 31-64-88  SDOT/KRM - .
#46.  SRI R.RSBHATTACHARJEE - -0C 1] 31+10-51 f31-084-88  SDOV/HEH
947.  NRS.SHILA SRRKAR oc 114 ' 36-12-52 @1-¢4-88  SDE (TRURI)
gag. SRI RANENDRA DER oc 1 31-98-55 01-06-88  SDE (TRitHKS -
639. HRS. mAYA ROY SC 11y 31-£3-513 g1--¢4-38  CGNY/H TORGY Gr.~III w.e.f.€1-01-¢3
8598, HKS. SUDIFTA DUTTA ) oC 11 21-£2-57 @1-P3-88  SDE (THUNEK!
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Grade IV reversions quashed

CAT Principal Bench order
O.A.No. 425/2000 dated 2nd June, 2000 (£ xtracts)

" This application Is made against the order dated 11.2.2000
(Annexura-A-9) wherein the applicents have been roverted to thalr
substantive grade of BCR Grade Uil from the Gr-iV.

6.2 This Telbunad In OA 1455
Y1 has directed as undor:-

"That the employeos who
mny be nenlor to tho appli-
canta In the scala of Ra.
1600::2600 and who may
niroady bo givon the scale
of s, 2000=3200 at tho
cost of tho scnlor In basic
grade by any different in-
terpretation of the BCR
scheme, may in the discre-
tion of the respondents,
instead of being raverted,
be considered for promo-
tion to the pay acalo of Rs
2000-3200 by auitable ad-
Justinont in tho number of
poste by upgradation it
noconsery.”

it i cloar from the above di-
reation that the matter was feft
to the discrotion of the re-
spondonts. Based on thoso direc-

" . tions the respondonts themsolves
“lasued letter dated 13.12.97 allow-
» Ing continuanco of thosa appli-
. cants by creoting supernumer-
ary posts. This Tribunal order.

was spoclfically for those who

had already been promoted un- -

der BCR schema. Before Issue of

the order dated 13.12.97, the re- .

spondonts knew vary woll that the
Tribunal's ordor relstos to those
wiio had siready been promotad
in the scale of 2000-3200 by In-
corroct intorpretation of BCR
achemo by the respondonta.
Thero could nut ba chango In the
posltion with regard to tho admin-

tweon the yoars 1897 to 2000,
The respondants isguad the lottor
datod 31-12-07 with tubl facts avall-
ablo with thom

6.3 That tho applicantz waote
sonfor to thoso granted benolit of
BCH schomo on complotion of 26
years sorvico rockonod from ba-
slc grade Is an admitted fact.

Woe also find that no show
causge notice was Issued before

reverting the applicants from the .

grade which they were holding tor
the last about 10 years.

5.4 It 13 also seen that BCR
promotions wore given to those
who had comploted 26 yeara
zorvice In basic grade on 1.1.90.
Theso parsona have complotod
38 yoars of sorvice. Obviously,
6omo of them would have rotired
or would be rotlring within a fow
yoars, thus creating the vacancles
in the Grade - V. It s atso seen
-that most of tho applicants havo a

~ few years for superannuation. In.

addltion, additional vacancles
would have arisen or ghall arise
due ‘to retirementpromotion of
-other Grade IV employees. There-
fore, additional financial burden, if
any, would be limited, to a few
years only.

5.8 in view of tho abovo dis-
cusslons, we aro of the view that
the action of the respondents
in raverting the applications by
the Impugned ordars dated
12.2,2000, I8 not In order. Ac-

cord]ngly. the_Impugned ordors .

-

)

" [ Spa R . ,l.;..n.‘d..lm;....- L N T

12.2.2000 are hareby quashed.
The order of the respondpnts
dated 13.12.97 shall continuo to
bo oparative,

7.0 The QA is accordingly al-
lowod with the abovo directlons.
No order as to costs.

Sy l
(ShHROGupta) Sk Lakshnd Swaminathan)
Mombor (A) Mambaor (J)

i)

Contd. from 68 page
Appont to Com, Nomboodirl
% g

that our siruggle I3 In tho com-
mon Intarest of ali to provide
quulity service at affordable

price. This can only be done by.

plnning down the Govemment in
the process of negotiations espe-
clally when tho task has been en-
trusted to a Group of Minislers.
in the Telecorn soctor, broad
bagzed unity connot be nchleved
viithout rastoring unity in €-3.
Your offorta to form a Linostalf un-
lon falled as common workors wil
not agree with such toctics, Wo have
avoldod precipitating e crisis In 1-3
and Admn. Unlons or splitting your
stronghoids in Bengal, Korala, NE
and Assam. It Is In this background
that your striko call hes caused
gerious harm to tho novement as
oommon workars foct greatly con-
‘fused and thus handicapped.
- Please take note of It.
in view of these developments
and compulslons of the situation, t
once again appeal to you give up
‘your one point agenda and help
In restoring unity. | assuro that all
of you will be walcomod back with
full honour as after all the most Im-
portant Issuo is to maka united
afforts to defeat tho onslaught
on the Telocom sector,
Looking torward to a fruitiuf

istrative problom, It any, bo- datod 30.12.99 and’ dated tesponao. o
[]¢] ‘JULY, 2000
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DESTROYING
BHARAT SANCHAR NIGAM]|

. The Government's Decision to opening the Long
distance Service to private_operators is the third stroke to
_de-stabilise the DTS\ proposed Corporation. The TRAl's

Editorial:

1. Me'RN.:Goyal Secretary:
Mz AN Goyal, member
Télecorn' commission is
elevated to the _newly
created post of Secretary,
DTS (operations). We wish

earlier two decisions (i) to reduce the ISD\STD traffic andrhhiw"aﬂ’,'success in this

(ii) slashing the call rate from fixed telephone to Mobile has:
already weaken the financial position of the DTS to the tune
of more than four thousand cores. Both the above decisions
were taken to facilitate the corporate managements and the

Multinational controlled Telecom operators at the cost of the
Nation. :

In 1995, the Government had open the basic telephone
area to the private operators. B they did not show any]
interest in creating the infra-structure for providing basic
telephone services leaving a handful of cities. There also
they have failed to full fill their statutory obligation.to provide
telephone connection in the rural areas to the tune of 10%
of their total connections. The government not only failed
to penalise them, but on the contrary encouraged them by
giving concessions in license fee.

It is unfortunate that, when an exercise on converting
the DTS into a corporation is in full swing, Government has
taken the unwarranted decision to opened-up the Long
-distance service to the private operators from 15th August
2000. The long distance service is the life line of Telecom
system which brings 3/4th revenue to the DTS and this
depletion of revenue is a major stroke in financial viability
of the DTS or the proposed Bharat Sanchar Nigam. We
appeal to the government and to the High power Minister's
committee to reconsider this decision, in the irfterest of the

* nation and of the 80% non commercial and non industrial
telepBone customers, who are being cross subsidezed by

inéw assignment.
2. BSNL SHAPED:

The exercise on
Corporatisation of DTS is
in the final stage. It is
indicatted in the Group of
Ministers meeting that, the
Bhart Sanchar Nigam, wii
come into existance mostly
by ist October 2000.

3. FWC, FNTO AT NEW DELH:
The Federd Working
committee of FNTO will

{| meet in August at New

Delhi to chalk-out plan to
face the corporatisation of
DTS as well as to analyse
the trade union structure
in the proposed
corporation.

4. MTNL PAY SCALES:
PSU pay scales for Gr,
C&D staff of MTNL is
apporved.  Minimum
Benefit is Rs. 3000 to Rs.
5,000/- per month.-

DTS, from the income earned from long distance traffic.

W e steme an - - -
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Mg, FNTZ :DMNzZin

ENTO LETTER-TO HON. MINISTER -5+ =~

e Dated: N.D. 6.7.2000
Sub: ISSUES RELATED TO CORPORATISATION R

W zr= hapofiat you have been. appoin

) : ] ted a5 the Chairman for the group of Miristers = . -
o deal wift the Cizrratisation to. Telecom, e o ' -

Jab Secuz Pensio:
Sin point =Erzin zsmems
may havz T se tare zeviating from the normal rules d
‘where the =itire dzzrment is being converted into -a Pub
which hze v¢ preczzrez. The exi
or a grous I
znd may
Corporgit zlleviz:

- M - - . N L o A .
1ioich the = Zzzerations have submitted 4 list of issues with re

gards to Financial Viability,
a?l Scales .etc. for consideration of the Government, FNTO Warits to
or the special “attention of the G.OM. as some fmportant decisions
ue to the extra-ordinary situation created .
_ ) i lic Sector with its largér workforce
f stinéj orders which were issued to be applicable to individual =
emplowss moving from Govt, department to Corporation do not suit to this condition
22 10 = =laxed 1o embrace whole ot of Telecom *Workers to be taken into the
2% heir fears and apprehensions. : o :

Kezurg the Zove in view we are making broadly'the fol

llowing suggestions/demands.
.FINANCIAL VIABILITY . T

i A prien of ires Telecom Assfg;gﬁbg ;}ékaiﬁeq by Corporation for its expansion. - .
2 Comveron mar ze given free hand to laiinch value added services and to compete "
In meTationz” mmunication once it is opened up. . o
. *'JOB SECURITY. o o
3. Ths =isting s=7 rcluding part time, casual etc. be awarded permanancy before entering .-
inte Zrooratior znd the contract labour be regulated as per faw and given priority while
recruiment. - N S : R
Z - We vent tha te Corporation should be 100% State-owned. However in casé of
dismvesmment te Zob Security including the res]gonsubgllty to pay pension to the existin
empvees by Sowrnment should be protected. (The existing statute be amended suitabley
to mam such Tmvision even when' the Gowt's stake .is reduced below 50%)
PENSION ’ '
“. Goverment serstn scheme may be extended to all the existing employees in
Corprziion. o T ‘ : g - .
2 Al gz a poriot of casial, part time, RTP: Service be counted for pension so that
‘nonz 7 the zxzing employee i t-without pension., - - N
3 Commustion 5 zension be" restored S S
t “Penstr gayinz zthority may be ‘earmiarked without any ambiguity.
"~ PAY AND PERKS , " .
Pay =zztes 2rc wher allowances beldwarded on par with other A1 Corporation and
a wrnable zrcunt may be paiﬂ#’é’ﬁ' interim_ relief to be adjusted in future sca!es.
2 Shams 2s pe -es on book-value be distributed to staff. »
TRAINING:"AND ABSORPTION
T Al = whe =z gualified for pramotional posts be given training on warfooting.
Z A =med svems lor skill-building be got prepared and approved.
3 On cwweieion 5 Training, all Qualified Officials be absorbed in the restructured
cad=s maspzshz of the vacankiés available. :
Al SH=TTA =z who are qualified in the screening tests may also be promoted to’
JTC =ier by Tering outsider .vacancies/creation of additional posts or through
persra unpz=cztion. % .
viationz  Telez—  Bulletin - 2
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CORPORATICATION OF DTS

Memorandum submitted by the 3 Feder-tions (NFTE, FNTO, BTEF
Ministers for the mei.ing on 2nd August, 2000.

-
/ 1. Need of corporatisation? e B )

. A . '
Almost all unions and mass- of§i4 workers do not share Government's vizw “on
corporatisation. ' pT ‘ .

A service provider which earnif-zf.f renue surplus of more than Rs. 70,000 crores, on
corporatisation will be burdened with cgrgakte taxes. Add 1o this, Government's decision to open
up-long distance trunk traffic to the: priwsesector will have a deletrious effect on its resources.
All this will stalt the expansion of ‘ther seevices. The Department will not have funds to meet
evén: the cost of maintena_ncq‘ ?,m

g services o rural and backward areas which are
unremunerative. Thus, depie‘ﬁon, Yresowees available  will not allow i to fulfil Government's

commitment (o the pecpierspelt; i this:Rational Telecom Policy, both of 1994 as well as 1999,
to provide telephone of word standasdyat-"affordable price on demands. -
Proposal for exerv’tpﬁon;@z}ags is not an all-time solution. The Government's
- determination to hasten disinvestinBAe@rPSts seems to be the only justification for corporatisation.
There i$ genuine apprehensicts that tte-funds generated by disinvestment, instead of being  utilised-
for the much needed expafision::wilt:be. used for servicing of toreign debts and covering up
the Government's fiscal defic e 85 T e C : :

4. The,prdpésed Cbrpogaﬁgmp@ natfall sick due to expenditure on excess staff, the cost
of services as we have thé:tates¥ techaalogy. Due to ban of recruitment since 1983, the staff-

telephone ratio has fallen frarmy, ¥26.per thausand lines to 20 and even less. Almost all the officials
presently in service will retire’ within:the next 20 years. '

‘ The difference between-ieeging.DOT as a government department and its corporatisation,
is the fact that while Governmentihas fo find resources Yo tulfil its social responsibility to the
people, after corporatisation, -# ‘has.to depend on disinvestment of its Capital.

Therefore, the Government/stiould decide whether the
or not. The interest of telephone users who pay from their o
and far-off areas are well protected. .

DISINVESTMENT

We feel that disinvestment will not imp'rove the ﬁnancial' health of the Corporation ‘as
the market response will not be attractive in the background of the prevailing financial health

) 1o the Group of

corporation wiil survive financially
wn pocket and people in villages-

of the national economy and of DOT.

. Moreover, after disinvesting grass 50% of government's share, the Corporation will stand
privatised. In an industry which earns about Rs. 7,000 crore (partly due to tax exemption) and

ploughs back the eamings for development, need not be made sick, making it impossible to
survive. o : C . B .

CORPORATISATION

- Without diluﬁr'ig» or giving up our views on the need of corporatisation
to keep out views in mind in case corporatisation is unavoidable.

its structure/status be defined.

, We request ybu

As Bharat Sanchar Nigam will Be a government corporation, it should be created by zn
Act of Par__liament. -

- Bharat sanchar Nigam (BSN) is being. organised to sep'arate policy making from operative
functions. We would fike government to honour this commitment both in letter and in spirit.
Therefore, in the background of convergence of technologies, the service providing authority
be merged with some other Ministery, preferably with the Ministry of Information Technology so -

. National*~Telecom Bulletin 3 AUGUST, 2000-
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that once again restructuring is ot required and the officers and staff adjust with the new
developments in technology.

Unlike other corporations which are service providers like Banks,
Fertilisers etc., the Telecom Corporati :

Therefore, its failure like the Telecom Commission with the private operators on the one hand
and providing services in the villages and backward areas, :

 PRIVATISATION

Privatisation of public utility and essential services like Posts, Telecom, Schools, Hospitals
ete. will not be politically expedient. However, in case the Government disinvests more than
49% of its stakes, i.e., 2% extra, under the existing rules, the Government "may not honour
its commitment on payment of pension and job security.

Mahanagar Telephone Nigam Limited (MTNL) and Videsh Sanchar Nigam Limited (VSNL)
are awaiting such disinvestment. While most of the officials in VSNL

100% conversion, the employees in MTNL will suffer, including those who have opted for PSU
pension, as the pension scheme will not be applica

Disinvestment in other PSUs will not be covered by such ‘a decision as they are not
- entitied to government pension as order of 5.7.1989 are not applicable. In their case the private
operators will contribute to CPF along with the employess;

" Therefore, we do not accept any direct or Indir
pension, especially the optees of government
government rules on superannuation. As govern
ensure pension etc. ’

ect method of depriving the staff of their
pension to which they are entitied under the
ment will be a party to the management; it should

Private employer has toideposit his share of the CPF under the faw. Therefore, rules
be framed to the effect that hiswbntribution is paid to the Government as In his case of foreign
service contribution. If their is

some shortfall, it should be made good by the Government in
lieu of VRS. : :

Similarly, in the case,of-those:who have opted for PSU pension, the Government can
moadify the rules to say that BSU schame will continue- to apply to officials transferred to private
sector by directing the Compissiecer Provident Fund to adjust their CPF.

PENSION

Keeping in view' Gommam‘s determiniation to corporatise the DTO,'.\_Ne adopted a
pragmatic attitude to emsure Mt swen 4. the worst situation the workforce is not put to any™
financiafl loss or face refrenchment or denial of terminal benefits,

It is most Unfm&&mm Brepmrtment of Pensions, has persistently ignored pension

issues and continues seimiay. e mttiotroa; DOPT has not met staff side National Council as
yet. . .

Most of the dm‘wnﬂimwut in more than 17 years of service due to ban on
recruitment since 19835Rawe fo yearor less service pending retirement are also note. Others

with less than 10 yepiruh sseuoe ave:not eligible to PSU pension. Therefore only Govt. pension
as available. ¥

Although  the SWEMESIYENL~and Airpont Authority of India were constituted in 1986, yet
their pensionary clauyw wwme settied only in 1989 by a decision taken in the JCM National Councit
as conveyed in D.OZBPW OM. No. 418/87 - P & PW (D) dated 5.7.1989. 1t gave them
option to draw percism.Mrom the Government on superannuation or pro rata pension from
Government and s hwemaining period from the PSU.

It was on e g%f side initiative that decision was taken to deposit gratuity and money
on account of 10072 cHnversion with the government in GPF treating it as interest accruing
from GPF. After sc -2t years, the Income Tax Department is insisting on levying income tax

National Télccom_ Bulletin 4 ___AUGUST, 2000
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on tﬁé amount, ignoring the fact that the amount was kept in GPF account. Income from interest .
on GPF is exempted from income tax. It is unfair to levy income tax on this amount. Moreover,

we were not told about it.“Therefore, Income. tax exemption should be given.

Pro rata pension is not of much advantage to Group C and D employees. However, we
have sought some modifications. :

JOB SECURITY

Provision in para 5 of the DOPT o'rder' of 5.7.1989 is satisfactory. Efforts of the: Department

of Pensions to wriggle out of the commitment is not acceptable. It should be extended to staff
even after disinvestment.

In 1989, there were no indications of retrenchment. Therefore, there were no proposals
to face the contingency. In any case, as far as DOT is concerned. the Staff-ielephone ratio
is greatly reduced from 120 in 1983 to 20 or less. As such, we will be satisfied with restoration
of the provisions contained in para 5 of the 1989 orders. ’

OTHER ISSUES

There are other issues like earned leave, half pay leave, GPF, Group Insurance eétc, As

the staff is being transferred en-masse, the approach should be different from the one taken

- in the case of an individual leaving government service to seek employment elsewhere. These
claims be transfered.

Even in respect of LTC, it is proposed that if an official ‘has not utilised 'ihe last LTC
during fast year he may be allowed to avail of its within 6 months of joining the Corporation.

OPTION

. When a Government Department as a whole is being corporatised, option. for government
service has become meaningless as it will result in transfer to surplus cell and later retirement.

PROPOSAL
Therefore, the option should be under, viz., Option for govt. service -
Option for govt. ’ -
Option for PSU
a) Same Circle_

b) Other parts of the country under Rule 38

The Staff - telephone ratio has been greatly reduced and decision to undertake fresh

recruitment is delayed because of rationalisation of cadre and notification of new recruitment.
rules. Therefore, before recruitment from outside is resorted to, the existing staff be allowed

to seek transfer to the Circle/SSA of their choice under Rule 38.
Without effecting reversion .

Absorption in the cadre of Telecom Mechanic will be difficult as there is a long waiting
list. Rules of recruitment of Telecom Mechanics have been. framed. It is to be clarified that the
waiting list of the qualified RMs and other Group D officials will be valid in view of the new
recruitment rules..

Therefore, as a part of convention, the Department should aliowed their absorption in their
respective cadres without effecting promotion prospects of those awaiting’ absorption.

Acceptance of the claims of Lineman for Pay Scale at par with Postmen pay scale should
solve the problem to a great extent as they will be placed in the pay scale of Rs. 3050-4590
instead of Rs. 3200-85-4900. .

The 5000 officials who had opted for government service will be eligible for another option
on conversion of the DTS into a corporation. As a special case, they may be allowed to opt
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for MTNL Mumbai if they like to stay in Mumbai city. %
7. PENDING ISSUES N

(Finance)

In the background of Government's Policy to corporatise the DTO, the Federation have been
making persistent efforts of settle the various long pending demands so that they are not arbitrarily
closgd before corporatiasation. Some of them are small but they are important for individuals
or-¢9alegory of staff. Shri Paswan had entrusted the task of sorting them out and setting them
to Member (Finance). A list of 52 such items was submitted to him. Unfortunately, . the need:
to start the new set-up without irritation and the urgency to settle them has not been appreciated.

There are four categories of pending issues, viz. L .

a) Those arising out of 5th CPG's recommendations;

b) Arbitration awards and issues pending reference to the Board of Arbitration:
c) Denial of benefit of various orders;

d) Issues pecullar to DOT.

Issues arising out of 5th CPC's recommendations.

a) Telecom employees have been denied the benefit of a specific recommendation like
Grade IV far Telecom Mechanics. .
b) Unjustified discrimination has been made between the pay scale of Linemen and

. Postmen. Acceptance of the demand will greatly help in removing the bottleneck in
respect of qualified and trained officials for the cadre of Telecom Mechanic and promtio
of group D. - , : , SR

¢) - Telecom Attendant : A pay scale was_not prescribed for the new cadre..An ad hoc™ -

arrangement is being made by placing them in the pay. scale of Linemen which has
been declared a dying cadre. R vl 4 -

- 4. ° - Acceptance of the CPC's recommendation cannot be postponed and lett for settlemént

by the Corporation. There will be no repercussions on other cadre as they are a specific
recommendations. We have already indicated that the pay of the officials be notionally

fixed with effect from 1.1.96 and actual payment made from September 1999 when
setlement of some issues took place.

5, Ancmalies

. Goverrnment has decided to refer the anomalles that have remained unsettled in the
National/Department Cotincil to an arbitrator outside the JCM. Neither the recommendations of
the Departmental Cquncil have been accepted nor have they been referred to arbitration so
far, including those on which there is disagreement. Even an arbitrator has not been appointed
so far. ' '

(i) Appeal made against lift operator award be withdrawn as it will not be possible to persue
, he case. o :
(i) Another award dt. 31.1.88 in favour of maintance staff of civil wing given for similar
’ staff in CPWD be implemented. _ B
a) OTA rates : The award is not being implemented in conformity with the new pay
scales. - : :
8 - Denial of benefits of various orders:
a) Supreme Court order on Grade IV. DOT is” avoiding fixing pay of senior officials
under Fr 22, . : ‘
b) Pay fixation under FR 22 (C) is disallowed to restructured cadres while” untrained
officials get it for BCR. -
-e) Pay fixation under FR. 35 is denied in Himachal. : ' N
d) DOT orders on training and appointment of restructured cadres is not being
implemented in many Circles including MTNL.
Benefit of officiating pay is denied to Restructured Staff, S TO, TTA and Phone .
Mechanics. . : . -
Trained Lls, Cable Splicers of 12 and 24 years instead of 16 and 26 years, has not
been accepted on the plea that the former'was introduced by a Cabinet decision. But no effort
has been made to seek Cabinet approval for effecting of its earlier decasnon.{nder the JCM
scheme, such a decision can be modified after a 5 years. : X
‘Rationalisation of structure ‘
Efforts to rationalise the cadre structure for upgrading skills/recruitment of staff compatible
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;ﬁﬁ‘technologica! changes and facing competition with the operators, have not proved fruitful.
Thus, optimum utilisation of workforce is evaded. . :

b).  Changes in administrative set-up . i )
Administrative changes to satisfy the needs of the consumers and ensure efficiency have
been avoided. Centralisation of Trunk Exchanges has created problem of surplus staff remains
unutilised. - . '
** Proposals for simultaneous decentralisation of administrative set-up for commercial
dealings by providing a system fo "Single Window Delivery” at consumer centres is not introduced.

c) yPosting of technical staff in villages is avoided as relief is given to staff shifting to cities
and not to villages. :

10. - Recogntion ' '

Almost no Federation/union of Group C and D staff is recognised as the outcome of
the verification conducted in 1995 was not accepted under political pressure.

Despite Supreme Court decision that Telecom is ‘an industry, recognition . under the
industrial laws has not been granted. We have to form unions on industrial basis. .

It is therefore requested that some provisional arrangement be made to enable us to
reorganise the unions on industrial pattern and seek recognition. Directive be issued to the unions

.

to set up industrial unions within a specified time-frame to get ad hoc recognition. Fa,ci‘litiesi,

of the existing unions. may be withdrawn.
11, Victimisation/Discipinary . cases

It is requested that as a gesture’ of goodwill, punishments given on account of trade

union activities. Similarly, instructions be issued to disciplinary cases those involving/corruption/
moral turpitude. - . .

12.  Pay Scales ]

From the date the Corporation is formed, IDA pay scales be introduced as has been
done in the case of MTNL. With a view to avoid delay, while insisting on principle of equal
work for those who join BTN, we do not seek further modification for the time being.

Similarly, pending adoption of rules, procedures, promotion scheme etc. by the proposed

Corporation, DTO/Government rules will continue to apply for three months or tiil such time as .

new dispensation is' introduced.

NEWS OF INTEREST
TELECOM CONSULTANT: )
The Government has appointed M/s A.F Ferguson a foreign Company as' consultant to
suggest way and means for corporatising the department of Telecom Services. This consultant
also will suggest ways for making the Bharat Sanchar Nigam (BSNL}) financially viable). The
Teport is "expected by end of August 2000. i '

~Supreme Court case on Free Telephones:

The public Interest litigation filed against giving Free Telephones to setving” employees

“'by Mr."H.D. Shourie of “common cause” is admitted and notice is served on the government.

However no“stay is granted. Hon. Minister assured that Department will defend the cause of

workers in the court. Because of high expenditure and paucity of funds NUTE/FNTO is not in
position to impled as a party in the case. .

REVERSION OF GRADE IV PROMOTION QUASHED.
Hon. Principal Bench of Central administrative Tribunal, has allowed the OA 425/2000
filed against the DOT order No. 22-6/94-TE.2 (Vol.lll) dated 30-12-99 reverting the applicants

to Grade Il from Grade IV, vide it's order dated 2/6/2000, Department is yet to endorsed this
judgement. —— .

- 1 e
JTO recruitment rule challenged:

The NUTE Gr. C has challenged the JTO recruitment rule 1999 before the Principal Bench,
CAT, New-Delhi. The case is admitted and notice is served on the department. The first hearing

.- will be held on 28th August 2000. Case No. OA 1282/’2000__

RESULTS OF JTO SCREENING TEST

The results of JTO screening test 2000 is declared only in Dethi and Channai Telephones.
The Union has already represented before the authorities to declare the results without "any
delay. Actions for finalisation of the results are under progress.
Poor JAO part-l results: .

The results declared so far in different circles are poor and few candidates are declared
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-* . “Basic: Human fight threatened EY-S'Héqégulétion “and Liberalisa

"Christpher Ng. Singapor

pass'in the examination. Our Union/FNTO has taken u
resulls and doing justice to the employees.
NUTE GR.C Corimittee Meet : :

The sub-committee of NUTE Gr. C on Organisational, financial and disciplinary matters
held on 8,9 July at Delhi. The commitiee reviewed different aspects connected to Union and
shocked to see that many branches are not remitling quota to CHQ. It is once again requested
that all Branches should remit their upto date quota to CHQ Financial Secretary without -any
delay. Shri RCP Singh; Shri Vallinaya {

gam, Shri VIN. Sarin and General Secretary participated
in the meeting. o - ) )
NO TELECOM BULLETIN - TO ‘BRANCHES IN m AR
WORLD EXECUTIVE :OF UNION "NETWORK RNATION2

. The 1st world executive of Union Network International (PTTI) was held at Edingburgh,

U.K. from 18th July to 20th July 2000. The Major discussions were on Campaigns and Organising,
Organising in the Network economy. Trade Union Development. Sectors Programme etc. Important
resolutions were passed on following points. .

. -Business converagence and concentration in New economy. : :
OECD Guildliness for Multinationals and making them work. -
- -+ UN_Social, Submit: . » s e . .

=

tion,
-, Utilising “workers ‘capital ~*makingpensioh funds for Unions, *
.~ WTO_negotiations on services-Unions. must

" Defecting the digital divide etc. ...~ . .

The meeting ‘was presided by Br. Kuri van Haaren President and Br. Philip Jén‘nings.

have a voice, -
-

(G.S.) and Br. Philip Boyer (D.G/s) etc. lead the discussions. The General Secretary, NUTE Gr.C -

Mr. Thomas John, who is also a member of the UNI world Executive attend the meeting..
The present Regional Secretary of Union Network International. Asian region is Mr.
e and Br. Basil De. Silve, Srilanka, is the Executive Secretary.

LGROUP OF FIVE: MINISTERS MEETING | ' :

- The high power Ministeria, committee constituted for solving the Corporation related issues
met the staff side no 2.8.2000. Shri Ramvilas Paswan, (Communicatons)Shri Murasoli Maran)
(Industries) Shri Murli Manohar Joshi (HRD) Shri S.N. Jethai (Labour) along with the Cabinet
Secretary and large- Number of Officers. attended the meeting. The Staff federation placed its
apprehensions on Pension, Job Security, working. conditions, pending problems etc. before the
Ministers group. They assured that ail these problems will be settled and they will meet again
the staff side for 2nd round of discussion. (The detailed memorandum is printed elsewhere).

' : . [MEETING WITH MEMBER_FINANCE | v

" The internal committee headed by Shri Prasad, Member finance' met the
st Aug and_intimate the latest position of tHe staff problems pending. Staff Side expressed

its strong disappointment on non settlement of important items like FR-22 C benefits on. BCR
promotions. The "following items are settled.. , C :

Permission for limited recrlitment in cadre of Drivers/TTA etc. the following new posts
are sanctioned. JTO: 11071 TTA: 5471 Drivers : 597 Stenographer.: 390 RMS : 3975

Incentive Money for Phonogram Operators: Minimum call reduced t6 100 from 200 units.
Merger of isolated category for OTBP\BCR promotions: orders under issue. -
PN . ISSUE_COULD-NOT BE RESOLVED] S
1. ABSORPTION OF PRE-RESTRUCTURED CADRE WHO COULD NOT PASS . '
2. Benefit of FR-22C on OTBP\BCR Promotions (3) Changes in promotion policy 16 Grade
1V (4) Merger of Sr. TOA (P) Sr. TOA(TL) and Sr. TOA(TG) (5)- concessional -Telephone to
serving employees (6) Counting past service for Cable' Splicer (7) Redeployment of staff -

. (9) Absorption of Sr. TOAs TTAs (10) Duties of left 'over staff in pre-restructured. cadre.,
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